OFFICE OF THE DIVISIONAL COMMISSIONER
MEERUT DIVISION, MEERUT

Ref:-. )22, 0.../NGT EA No-20/19/2021 Dated..2-2 /p(} Do

To,
The Registrar,
The National Green Tribunal,
Principal Bench,
New Delhi
E-mail- judicial-ngt@gov.in&ngt.filling@gmail.com

Sub: Report in compliance to order passed by Hon’ble NGT, New delhi on
dated 23-08-2021 in matter of E.A. No. 20/2019 in O.A. No. 308/2015 .
Kaushambi Apartments Residents Welfare Association (KARWA) Vs.
Divisional Commissioner Meerut Division & Ors.

Sir,

With reference to the above mentioned subject, Status report in
compliance of order passed by Hon'ble NGT, New delhi on dated 23-08-2021 in
E.A. No. 20/2019 in O.A. No. 308/2015 Kaushambi Apartments Residents
Welfare Association (KARWA) Vs. Divisional Commissioner Meerut Division &
Ors. is hereby submitted for kind perusal and necessary action please.

Enclosure:As above.

Yours Sincerely
J‘*;? M\o\
(Surendra Singh)
Commissioner

Meerut Division,

Meerut
Copy to:

1. District Magistrate, Ghaziabad.
2. Shri Amit Tiwari, Standing Councel, Uttar Pradesh, NGT, New Delhi for
perusal and necessary action.

(Surendra Singh)
Commissioner
Meerut Division,
Meerut



Status Report in Execution Application No. 20/2019 in O. A. No. 308/2015 Kaushambi

Apartments Residents Welfare Association (KARWA) Applicant Versus Divisional

Commissioner Meerut Division & Ors.

1. Brief Background
Hon’ble Tribunal has passed following order on dated 23.08.2021: -

“1. This execution application seeks enforcement of order of this Tribunal 20.08.2018 and subsequent
orders for remedial action against violation of environmental norms on account of unregulated traffic,
illegal parking, encroachments, and unscientific solid waste management. Further direction is for
preparing an environment management plan. The Tribunal directed constitution of a committee
comprising Divisional Commissioner, Ghaziabad and representatives from CPCB and Municipal
Corporation.

2. The matter. was last considered on 27.07.2020 in the light of earlier orders dated 20.08.2018,
09.05.2019 and 05.12.2019 and the reports furnished by the Divisional Commissioner, Meerut dated
05.12.2019 and 25.07.2020. The Tribunal directed that the initiative claimed to have been taken be
continued and status of compliance as on 31.12.2020 be furnished.

3. We note with regret that even though the matter has been taken after more than a year (after
repeated adjournments awaiting status report), no report has been filed by the Divisional Commissioner,
Meerut or any other authority nor any of the learned Counsel for any of the authorities has instructions
about the progress in the matter. No explanation has been furnished for such apathy to the directions of
this Tribunal in sensitive matter and inspite of directions addressed to senior officers. We record our
disappointment about the attitude of officers of Municipal Corporation as well as for failure of Divisional
Commissioner, Meerut, who was expected to monitor the progress. We hope the officers will realize their
serious failure in performing public duties and take remedial measures, lest this Tribunal is compelled to

take coercive measures for enforcement of law.



4. We are informed that in the meantime overlapping issue has been raised before the Hon’ble Supreme
Court in Writ Petition(s)(Civil) No(s). 1072/2020, V.K. Mittal & Anr. v. Union of India & Ors., which came
up for hearing on 24.03.2021. The Hon’ble Supreme Court noted the proceedings in this matter, including
the orders dated 05.12.2019 and 27.07.2020. It was observed that the situation had not substantially
changed and the problem continues. It was made clear that orders of the Hon’ble Supreme Court are in
addition to directions of this Tribunal. The Hon’ble Supreme Court constituted a committee to prepare
traffic management plan and incidental aspects. We are further informed that in pursuance of the above
order, a meeting was held on 06.04.2021 to prepare traffic management plan. However, the traffic
management plan is only one of the issues raised before the Tribunal and status of action on remaining
issues remains unknown. According to the applicant, there is no progress and not even any meeting has
been convened on the subject and citizens are suffering on account of such apathy.

5. In view of above, we direct the Divisional Commissioner, Meerut to forthwith hold a meeting with the
concerned officers, particularly Commissioner, Nagar Nigam Ghaziabad, District Magistrate, Ghaziabad,
SSP Ghaziabad and Regional Officer of UP State PCB to take cognizance of the pending issues and to plan
remedial action. Inter alia, data of Air quality and noise levels be taken into account for further action.
Status of encroachment removal, cleaning of drains, collection and transportation of garbage, removal of
pressure horns and other measures may be compiled, if not so far done. Delays in preparing plan may be
made up by mid-course correction. We hope the Commissioner will take the erring officers to task for
their failure in responding to this Tribunal in the last more than one year and even today.

6. The Divisional Commissioner, Meerut, District Magistrate, Ghaziabad, Commissioner, Nagar Nigam
Ghaziabad, SSP Ghaziabad and Regional Officer of UP State PCB may remain present in person by video

conferencing on the next date to apprise this Tribunal of the progress......... ol



In view of above, brief background in this matter is as follows: -

The Petitioner who is the President of Kaushambi Apartment Resident Welfare
Association had filed O.A. No. 308 .of 2015 before Hon’ble National Green Tribunal,
New Delhi. The applicant approached the Hon’ble National Green Tribunal for directions
to check environment pollution. The alleged pollution was on an account of vehicular
emissions, illegal parking, encroachment of road and pavements, use of diesel generators
in violation of CPCB standards. Hon’ble Tribunal sought a report from a team having
representatives from CPCB, UPPCB and DPCC. The team was directed to inspect the site

in question, take air quality samples and identify the source of pollution.

Accordingly, a compliance report has been filed on 22.03.2017. A true copy .of the said

report is being annexed herewith and marked as Annexure R/1. That Hon’ble National

Green Tribunal on 20.08.2018 considered the said report and disposed of the said original
application by constituting a committee comprises of Divisional Commissioner of the
area with representative from CPCB and Municipal Corporation to implement the
directions of Tribunal. It was further directed that the Petitioner herein can also appear
before the Divisional Commissioner on 24.09.2018.Thereafter the aforesaid associations
represented by the Petitioner filed Execution Application No. 20 of 2019 which was also
considered by the Hon’ble Tribunal on various dates. Hon’ble Tribunal vide order dated
05-12-2019 directed Divisional Commissioner, Meerut Division, Uttar Pradesh to submit
status report. Accordingly, status report was filed on dated 03-02-2020 by Divisional
Commissioner, Meerut Division, Meerut. True copy of the said report is being annexed

herewith and marked as Annexure R/2.



An additional action taken report was also filed on dated 25-07-2020 by Additional
District Magistrate (L/A), Ghaziabad on behalf of Divisional Commissioner Meerut, True
copy of the said report is being annexed herewith and marked as Annexure R/3.

After considering the compliance made by various stakeholders the Hon’ble Tribunal has

passed following order on dated 27.07.2020: -

«

...... 2. Vide last order dated 05.12.2019, the Tribunal considered the report of the

Divisional Commissioner, Meerut in the light of the earlier order and photographs of
undisposed of garbage, illegally parked vehicles and encroachments presented by the
applicant and sought a further rveport from the said Commissioner. The Divisional
Commissioner, Meerut has filed reports dated 05.12.2019 and 25.07.2020 mentioning that
encroachment drive has been undertaken and steps have been taken for solid waste

management, against illegal parking, regulating traffic and for preparing an environment

management plan.
3. Let the initiatives taken be continued and report of the status of compliance as on
31.12.2020 be furnished before the next date by e-mail at judicial-ngt@gov.in preferably

in the form of searchable PDF/ OCR Support PDF and not in the form of Image PDF...”
Further, petitioner has filed WP (civil) no. 1072/2020 V.K. Mittal & Ors. Vs. UOI & Ors,
in Hon’ble Supreme Court on similar issues. In compliance of Hon’ble Supreme Court’s
directions, traffic management plan has been prepared for Kaushambhi region and reply
has been filed by Additional District Magistrate (F/R) on behalf of District Magistrate
Ghaziabad has filed counter affidavit dated 13.04.2021, True copy of same is being

enclosed herewith and marked as Annexure R/4 to this Affidavit.



Action taken by Divisional Commissioner, Meerut and District Magistrate Ghaziabad

In compliance of Hon’ble NGT order dated 23.08.2021, A meeting was held on dated 31.08.2021
by Divisional Commissioner, Meerut with all concerned agencies/ departments. Minutes of
meeting are enclosed as Annexure R/S. In the meeting, Divisional Commissioner, Meerut
reviewed the present status of recommendations given by Committee of CPCB, UPPCB, DPCC
constituted by Hon’ble Tribunal in its report dated 22.03.2017 and directed the concerned
departments to submit action taken report.

In continuation of above, A meeting was held by District Magistrate Ghaziabad with concerned
departments and Petitioner, Mr. Vinay Kumar Mittal on dated 10.09.2021. Minutes of meeting is

enclosed as Annexure R/6.
Main decisions taken in meeting are as follows: -
a) Municipal Corporation, Ghaziabad has been directed to plant Ashoka trees in Kaushambi
area which would not only reduce air pollution but also serve the purpose of noise barrier.
b) It has been directed by the District Magistrate, Ghaziabad that points of action plan
concerning Ghaziabad region may be implemented and coordination with concerned
agencies of Delhi may be initiated for ensuring complete implementation of the said plan
as directions regarding same have been given by in the meeting held on 31.08.2021 under
the chairmanship of the Divisional Commissioner, Meerut.
¢) the Municipal Commissioner, Municipal Corporation, Ghaziabad that coordination will be
made with Ghaziabad Development Authority to establish the Multi-Level car parking and

with Delhi Metro Rail Corporation for sufficient parking at Kaushambi metro stations.



d) Municipal Corporation has been directed to ensure regular anti-encroachment drives in
the region and ensure that encroachment do not happen again.

e) It has been apprised by the Assistant Regional Transport Officer that a total of 500 buses
are operated from Kaushambi Bus Depot, out of which 100 buses are operated on CNG
till now Roadways department has been directed to fast track the conversion and prepare
time bound plan for same after discussion with concerned authorities.

f) Although cleanliness of sewer and drainage in Kaushambi area is satisfactory but there is
a problem of backflow at the last point of Sahibabad drain. Municipal Corporation,
Ghaziabad has taken up work of cleaning and remediation of Brij Vihar Nala, Sahibabad
also, Where the work of cleaning the drain from 03 to 04 km has been done. Resource is
not available with Municipal Corporation, Ghaziabad for installation of automatic switch
valves. Therefore, pulley system valve has been installed at 04 places of Brij Vihar and it
is proposed to be installed at more places as well. Apart from this, it was also informed
that DSTP (De Centralized Sewage Treatment Plant) is proposed to be set up in Brij
Vihar and Sahibabad drain, from which only treated water and storm water will be flow in
11 km length of Brij Vihar drain.

g) Due to the traffic being affected on NH-24 by the farmer’s protest, mo.;;tly vehicles passes
through Kaushambi township, due to which there is a lot of pollution problem and due to
the traffic, a lot of problem has to be faced, which is likely to increase further during
festivals. Keeping in view the present situation, the District Magistrate, Ghaziabad
directed the Superintendent of Police to deploy traffic police force as far as possible to
ensure smooth transport in Kaushambi area.

Accordingly, action taken report was submitted by concerned departments, which was

compiled and sent to Divisional Commissioner, Meerut by District Magistrate Ghaziabad vide



letter no. 1291/ OA- 308/2018/2021, dated 18.10.2018, Copy of same is enclosed as Annexure-

R/7.

Main recommendations and action taken report is as follows: -

S. | Recommendations Concern Action taken
No. with

department
1 Long term and short-term

measures to be taken to
control/minimize the
pollution generated
during the different
activities in and around of
the affected area. The
committee felt that there
is some improvement
made by the concerned
authority for betterment
of the Environment. It is
recommended to
modernize both
Kaushambi bus depot and
Anand Vihar, ISBT along
with the proper design of

intersection & roads for




smooth free flow of traffic

in this area in time bound

manner.

Short term measures: -

a.

Noise level barrier
should be created at all
high traffic  zones
besides total ban on
honking of horns near

to residential areas.

It is required to stop
Private Buses, Auto
& Vikram (tempos),
which are illegally
operate from outside
the gates of the Bus
station on the road on
both side of the Bus

station.

District
Magistrate

Ghaziabad

In this regard, the meeting convened by the District
Magistrate Ghaziabad with the petitioner Shri
Vinay Kumar Mittal and the concerned departments
on dated 10.09.2021, it has been directed that at
least 06 feet high Ashok trees should be planted on
the vacant land in Kaushambi area by the Municipal

Corporation, Ghaziabad.




Traffic

Police/

ARTO

In the compliance report submitted by the
Superintendent of  Police, Traffic, dated
30.09.2021, it was informed that the details of the
action taken against the vehicles operating illegally

under Kaushambi area in September - 2021 are as

follows:
No- wrong | Noise /| By seize
parking | side Air crane | vehicle
Pollution
1106 576 90 215 | 57

In the compliance report submitted by the Assistant
Regional Transport Officer vide letter dated
30.09.2021, it was informed that the details of
action taken against the vehicles, buses / auto
tamps operating illegally from 01 April-2021 to 30
September - 2021 are as follows:

Number of vehicles challaned in case of side/lane
keeping- 229

Number of vehicles challaned for illegal parking-

25




¢. Un-authorized
parking should be

prohibited.

Nagar
Nigam/
Traffic

police

Number of vehicles challaned for air pollution- 97

Number of vehicles challaned for sound pollution-

267
Challan for illegal operation -548

Total Rs. 50.41 Lakh compensation fee is received

from total 1166 defaulters.

In the compliance report submitted by the
Superintendent  of  Police, Traffic, dated
30.09.2021, it was informed that the details of the
action taken against the vehicles operating illegally

under Kaushambi area in September - 2021 are as

follows:
No- wrong | Noise /| By seize
parking | side Air crane | vehicle
Pollution
1106 576 90 215 57

It has been informed by the Ghaziabad
Development Authority that land is not available
for construction of multi-level parking under

Kaushambi Yojna. The authority's multi-level




parking is being operated near Vaishali metro
station near Kaushambi Yojna, which is being used
by the general public. Correspondence is being
done with DMRC to make proper parking
arrangements near the metro station in Kaushambi
Yojna.

Nagar Nigam Ghaziabad

No parking contract has been left in Kaushambi
area by Ghaziabad Municipal Corporation in
compliance with the order of Hon'ble National
Green Tribunal.

Ghaziabad Municipal Corporation sent letters from
time to time to the Superintendent of Police, traffic,
requesting to take action regarding illegal parking
in Kaushambi area.

Parking lots operated by Ghaziabad Municipal
Corporation for the financial year 2021-22 are as
follows:

1. Outside Opulent Mall

2. RK Tower at Vaishali.

3. Tulsi Niketan Bhaupura.

4. Located at Ramte Ram Road Commercial
Complex.

5. Opposite Gaur Mall on Service Road from
Chinchi Restaurant to RBL Back.

6. Outside RTO Office




Municipal solid
waste disposal
garbage segregation

should be proper &
direction should be
issued  to

Nagar

Nigam Ghaziabad.

Nagar

Nigam

7. Opposite Gaur Mall Gate.

At present, door to door collection of garbage is
being done in 100 wards located under the limits of
the Municipal Corporation Ghaziabad. For
segregation and disposal of garbage, 02 Garbage
factories (located at Sand Market and Sihani
Garage) are operating. At present, for quality
garbage collection, work is to be done in
Kaushambi, Vaishali Vasundhara area by 100 door-
to-door vehicles (through fare system), for which
tender has been invited. In order to enhance the
quality of door-to-door collection system,
societies/commercial establishments which come
under the category of bulk waste generators should
comply with the Solid Waste Management Rules -
2016 by creating awareness is being done. The
general public is being made aware for the
segregation of wet and dry waste Through NGO's.
Tenders are being invited to collect cow dung from

the dairy itself for the management of dung of

dairies operating within the area.

The work of construction of sewer line and road in

Kaushambi area has been completed. Proper flow




e. All storm water | Nagar of effluent is being ensured in the drains.

drains & sewage | Nigam Kaushambi's big and small drains cleaning work is
should be properly being done daily as per requirement. Construction
handled of drain is proposed to be done at some places.

It has been informed by the Regional Manager,
UPSRTC vide its letter dated 30.09.2021 that the

entire premises of Kaushambi Bus Station is paved
f. Kaushambi bus | UPSRTC

and there is complete arrangement for cleanliness.
stand road should be
made metal or RCC
surface to avoid lose

soil and dust

pollution. The area

should be
continuously
monitored &
maintained.

It has been informed by the UP Pollution Control

Long term [vVieasures: - ) H
Long term Measures GDA Board that the Environment Management Plan of

1. As long-term | GMC, Kaushambi area has been prepared and presented
measure, there is a | Transport before the Hon'ble National Green Tribunal, which

need to conduct | Department, | has been directed to be implemented effectively by

Environmental UPPCB the concerned departments.




Management Plan for
the entire area by an
Institution of repute
like School of
Planning and
Architecture,  New
Delhi or NEERI,
Nagpur. The study
would be in a
position to describe
land-use planning in
the area. Once the
report is ready, the
recommendations

may be implemented
by responsible
agencies like GDA,
GMC, Transport
Department, UPPCB

ete.

Shifting of the exit gate of
buses from Kaushambi

bus depot from the

UPSRTC

It has been informed by the UPSRTC that for
smooth operation of traffic from Delhi to

Ghaziabad, the process of widening of Gate




existing location to left
side of passenger entry
gate i.e., near to Pacific
mall. This will reduce the
traffic congestion at the

roundabout.

No. 3 located on the side of Delhi is in progress
and the Tender for gate widening has been
awarded from the Transport Corporation
Headquarters. The work will start as soon as

the approval is received from the Transport

Corporation Headquarters.

Compliance of the
immediate measure, short
term measure and long-
term measure suggested
should be complied with
by all concerned agencies

in time bound manner.

Nagar
Nigam/
UPSRTC/
Traffic

Police

As per compliance report submitted l;y m
Manager, UPSRTC, Kaushambi, Ghaziabad vide
letter dated 23.07.2020, No diesel buses having age
of more than 10 years are being operated from
Anand vihar and Kaushambi bus station and these

buses are control

operating with pollution
certificate and fitness certificate. At present only
BS-6 diesel oil is being used in all buses of
UPSRTC.

All the long term and short term measures are being
complied with, at present 100 buses out of 500
buses from Kaushambi bus station have been
converted into CNG buses, in addition to bringing
more increase in CNG buses. Efforts are being

made and contracted buses are being signed with

CNG.

Roads adjacent to wave

cinema where sewerage

Nagar

Nigam

Work has been completed by Nagar Nigam




system laid needs to be

paved.

Ghaziabad

Two bin system for solid
waste management needs

to be practiced.

UPSRTC/
Nagar
Nigam

Ghaziabad

It has been informed by UPSRTC that
Assistant Regional Manager is directed to
implement 02 bin system for urban solid waste
management by coordinating with Zonal
Officer, Vasundhara Zone.

Nagar Nigam has coordinated with UPSRTC
for implementation of 02 bins system inside
kaushambi bus stop. Installation of 02 bins

system inside bus stop is under process.

Police authorities may be
directed that static buses,
autos and
hawkers/unauthorized

shops on the roads near
bus

Kaushambi depot

should not be allowed.”

Nagar
Nigam
Ghaziabad/
Traffic
Police/

UPSRTC

It has been informed by the Superintendent of
Police that the buses which used to be parked
on the road near Kaushambi bus depots are
now parked inside Sahibabad depots and the
autos which used to park on the road are parked
at the parking lot. Despite this, action is being
taken by the traffic police against the auto
drivers who park their autos on the road.

It has been informed by the UPSRTC that the

place for tempo stand has been selected by the




traffic police and the city bus is standing ahead
of the intersection. Apart from this, a plan to
operate clectric buses in Ghaziabad City is
proposed.

Municipal Corporation, Ghaziabad

For the construction of charging stations and
sheds for the operation of air-conditioned midi
electric buses in the cities of the state, Project
Management Unit — 28 Construction and
Design Services — Uttar Pradesh Jal Nigam
Ghaziabad has been designated as the
executing agency by Special Secretary,
Government of Uttar Pradesh, Urban
Development Section - 9 dated 03 December
2019 vide number letter 1812/9-9-2019-
178H/2019.

Please refer to the firm's letter no. 2061/Work-
80/34 dated 23.12.2020, in which a demand
was made for payment of Rs 508.56 for civil
work and Rs 421.06 for electrical work in the
said project. The payment of which has been
made by the Municipal Corporation on time.

Also, third party inspection of the work of




construction of charging station for 50 nos. of
electric buses, in compliance with the director
local body mentioned in the letter of project
manager, a demand of Rs.15,07,400/- has been
made for additional electrical work and
consultancy charge of Rs. 2,21,250.00 for third
party inspection / audit work from IIT Kanpur,
the payment for which has also been made by
the Municipal Corporation. At present there is
no balance to be made by the Municipal
Corporation.

In relation to the said project, A letter has been
sent by Nagar Nigam vide letter dated
22.09.2021 to the project management Unit 28,
Construction and Design Services, Uttar
Pradesh Jal Nigam, Ghaziabad, to complete all
the civil and electrical work in a timely manner
before the scheduled date 26.09.2021. After
receiving the letter, the project management
Unit 28, Construction and Design Services,
Uttar Pradesh Jal Nigam, Ghaziabad, was
informed orally about the updated status of the

said work that the work is nearing completion




SOO01.

Further, in compliance of Hon’ble Tribunal’s orders, noise and ambient air monitoring has
been done in Kaushambhi region at three locations by Regional Laboratory, UPPCB, Ghaziabad. The
said monitoring was carried out in month of September from 17.09.2021 to 21.09.2021. Although
there were no rains on the days when monitoring was (ione, in view of persistent rain in September
and dispersion of pollutants second round of monitoring was carried out in month of October from '
06.10.2021 to 09.10.2021. The said monitoring was carried out by manual stations and comparison
of results with Continuous Ambient Air Quality Monitoring Stations (CAAQMS) in vicinity of
Kaushambhi at Anand Vihar, New Delhi and Vasundhara, Ghaziabad indicate that particulate matter
concentration (PMo and PM2 5) in the region is less than that observed at Anand Vihar area but more
than that observed at Vasundhara region. Particulate concentration in the region has been found to be
beyond National Standards notified by CPCB, which may be attributed to ongoing construction in
the Region. Noise levels in the region have also been found to be consistently higher than defined
standards. Report is annexed as Annexure R/8.

The report is being submitted for kind perusal and necessary action please.

,A\»(
4 -
S.P ‘@ RJ}

Additional Municipal Executive Engineer

Commissioner Ghaziabad Ghaziabad Development Authority
Ghaziabad Ghaziabad
Al T T
d Regional Manager——~— q"/\ 10| ™
Regional Officer U.PSR.T.C ARTO (E-ID
U.P.P.CB. Ghaziabad Ghaziabad
Ghaziabad

DISTRICT MAGIS’IJ‘&&VTFT GHAZIABAD
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‘Report in compliance to the order dated 09/02/2017 passedBythe
Hon’ble National Green Tribunal, Principal Bench, New Delhti in the
matter of Application No. 308 of 2015

Kaushambi Apartments Residents Welfare Association (KARWA)
VSI
U.P. Pollution Control Board & Others,

Inspection conducted by committee consisting of officers from
CPCB, DPCC and UPPCB

Order of the Tribunal

We have heard the learned counsel appearing for the parties. We
direct the DPCC and UPPCB to hold a meeting within one week
from today. The meeting would be held at the highest level of
the respective Beards. In the meeting the Ghaziabad Municipal
Corporation shall also be present and the Municipal
Commissioner shall personally attend that meeting. In the sitting
of these Organization, the following four aspects would be dealt
with. a) How far the directions issued by the Tribunal have been
complied with, B) What is the extent of performance of their
respective statutory functions with referénce to the -ground
realities at the site. The committee shall visit the affected areas
personally. C) The short term and long term action plan to
ensure prevention and control of pollution particularly ambient
air quality in that area. d) The samples of ambient air quality
and noise pollution shall be taken and analysis Report be placed
before the Tribunal, Furthermore, it shall also observe with
regard to traffic congestion in that area.

The Report will be filéd to the Tribunal within two weeks
thereafter. List this matter for hearing on 17" march, 2017
days.

IN compliance of the above order of Hon’ble NGT, a
meeting was convened by Secretary (Env) cum Chairman,

DPCC on 16.02.2017. IN the meetmg it was discussed and
decided that: ‘ , e,

1. The earlier team consisting of officers from CPCB, UPPCB and
DPCC will again inspect the area by 23.02.2017 and the action
taken for compliance of the various measures suggested in the
report will be informed in the next meeting. The committee will
also observe the traffic congestion opposite to Anand Vihar ISBT
and Kaushambi Bus Terminal and suggest the remedial measures
needed for smooth flow of traffic and other activities contributing
to dust pollution in this area.
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UPPCB shall conduct ambient air quality monitoring & noise
monitoring for consecutive three days at the same places where
the earlier sampling was conducted.

DPCC shall submit data of ambient air quality monitoring station
at Anand Vihar for one week from 16.2.2017 on wards.

Cepy of the minutes of the meeting dated 16.2.2017 is enclosed
herewith as Annexure-I,

Subsequent to meeting held on 16.02.2017, the foliowing committee
members visited the affected areas on 23.02.2017 in and around the
Kaushambi Apartments Residential Area, Anand Vihar ISBT and Kaushambi
depot for verifying the compliance:

CPCB:
1. Shri P. Kriéhnamurthy, Sc. 'C/, Air Lab.
DPCC:

1. Shri B.L.Chawla, SEE.
2. Shri Shyam Sunder, EE.

-UPPCB:

1. Shri Parasnath RO, Ghaziabad
2. Shri B.K. Singh, AEE, Ghaziabad
3. Shri Anshul Sharma, JE, Ghaziabad

Ghaziabad Nagar Nigam:

1. Shri D. K. Sinha, Additional Commissioner
2. Shri. Arun kumar Gupta, Deputy Commissioner

Petitioner:
Sh.Vinay kumar Mittal

Observations during the Inspection:

1. There is an improvement observed by the committee as per the details
given below:

» Civil construction work under progress at the cost of Rs.1.17 Crores

in the opposite side road by concreting and greenery of entire
kaushambi area.

Construction of approach road to Kaushambi Bus Depot.

Ghaziabad Nagar Nigam Corporation entrusted the road dust cleaner
{mechanized sweeping) vehicle to control the dust on the road.

> Part of the Kaushambi bus depot paved.

v Y
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_ » Most of the Encroachment opposite to Anand Vihar ISBT have been
\ removed and encroachment from Kaushambi area has also been
removed partially.
> Sewerage system laid on the road adjacent to the Wave cinema.

2. The shortcomings observed by the committee are hereunder:-

i. Part of the Kaushambi bus depot is still unpaved. Even the paved
area of bus depot is not maintained properly, resulting lifting dust
into the atmospheres and may cause significant contribution to the
air pollution with respect to particulate matter.

ii. At the entry of Kaushambi bus depot, construction work was going
on but, no measures taken for sprinkling of water to control the
dust pollution. Buses movement was there on the unpaved road at
the entrance as well as peripheral approach road of the bus depot.
However, the construction activity within the bus depot was going
on which was reportedly to develop the bus depot as per
requirements.

iii. The exit of buses from the Kaushambi bus depot at the round about
which causes impact on traffic congestion,

iv. At the roundabout of Kaushambi bus depot, many static buses,
autos, rickshaws were observed covering the most of the area for
movement of traffic.

v. The buses and autos were observed for boarding the passenger at
the round about of Kaushamabi bus depot unauthorisely.

vi. Buses and autos were parked at U turn location near to Kaushambi
bus depot.

vii. The road adjacent to Wave cinema has been excavated for laying
the sewerage system. The presently lose soil observed on the entire
stretch of the road. Water was being sprinkled on the road to avoid
dust pollution.

viii. Storm water drain constructed opposite to Vindiyachal apartment/
society. However, floating waste material was found in the drain
coming from the nearby village Bhovapur.

ix. Noise pollution in this area is being created by ISBT Anand
Vihar/Private Bus operators near to bus stand or outside bus
terminus at Kaushambi ISBT/Anand Vihar ISBT. There are multiple
roads encircling the residential area.

~v# 3, Anand Vihar Interstate Bus terminal was found in unorganized condition
with respect to the solid waste management as welt as the carriage way
condition was in very bad shape. Number of deep pothole were found alt
around carriage way and the MSW dumped in a dust bin and it is not

—
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properly maintained. There is a waste water being discharged by shop
keeper at site *A’ and it was resulting of formation of waste water pond
which may create health issue to the public. Inside the bus termiral,
there is a broken road all around. All buses are parked in
haphazard/zigzag manner/ and no designated proper parking
arra'ngement/management.

4. Photos are given hereunder which are showing the present status of
traffic situation, parking of vehicles, waste water logging etc. in the
Kaushambi residential area, Kaushambi bus depot and Anand Vihar
ISBT.

The Monitoring Data

The monitoring data as were collected are tabulated in the tables 1, 2, &3
as under:

Table -1: Online Ambient Air Quality Monitoring

Anand Vihar (16 Feb- 23 Feb 2017)
Daily Average Variation in concentration of leferent pollutants at CAAQMS

-~ CO O3conc, | NO2 conc, | NH3 cone, | SO2 cone, | . Ben conc, I PM 2.5 | PM 10
_ Date [mg/m’| _[,ngm:‘] | [ugim3] | [e/m3] [Ug/m3] [Hg/m3] | [ug/m3] | [Wa/m3]
| 16.02.2017 2.53 9.49 120.05 76.69 2711 7.66 127 | 391
| 17.02.2017 274 | 9.56 116.00 | 84.26 23.48 7.58 126 439
18.02.2017 | 212 | 10.07 114.62 368 | 2342 9.47 115 415
| 19.02.2017 3.28 10.80 109.18 99.75 26.05 982 | 148 568
| 20022017 | 362 35.81 113.45 97.79 37.30 10.16 | 156 600 |
(21.02.2017 | 230 | 1057 108.91 | 11268 25.36 7.46 107 384
22.02.2017 | 285 1111 | 120.08 79.68 27.79 590 93 388
23.02.2017 | - 1.31 9.76 11452 | 56.33 2570 531 63 328
02 05
| Standard | (8hrs) | 180¢8hrs.) | 80 400 | 80 |(annua| Avg)l 60 100

Table-2.: Ambient Air Quality Monitoring

| SNO | Locations | Date | S0, NO, PMyg | PMas
il - | (uaim®) | (poim®) | (pgim®) | (pg/im’)
1, Community Centere | 18.02.2017 BDL | 34 163 52
(near EDM), 19.02.2017 6.4 28 | 213 | 72
Kaushambi 20.02.2017 6 32 170 58
(Commercial area} |
2. | Satpura -Nanda 18.02.2017 7 39 240 58
. Electrical sub-station | 16.02.2017 12 43 264 66
e 120.02.2017 10 38 252 52
Ambient Air Quality Standards ‘
(24hrs. Ava.) | 80 80 100 60 I
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. i Table-3: Noise Monitoring

"; Noise data during the period of februry 16,02.2017 to 23.02.2017
Locations . Date | standard
Time [ 16™ | 177 | 187 | 19" | 20% | 24% [ 22 | 23 | limit
= | | Leq.dB(A)
Anand Vihar Day 68.1 | 66.9 | 66.2 | 66.6 | 66.3 | 66.9 | 66.6 | 68.0 65
{(Commercial area) | time | L
DPCC (online Night | 62.8 | 63.2 | 63.5 | 62.9 | 63.9 | 63.2 | 63.6 | 62.8 55
data) time | | _
Comimunity Day NA NA | 63.8 | 64.2 | 63.5 | NA NA NA 65
Centere {near time | | E— A |
EDM);Kaushambi | Night | NA NA 55 | 55.7 | 55,5 | NA NA NA 55
(Commercialarea) | time | - i | .
Satpura ~Nanda Day NA NA | 68.7 | 67.7 | 68.9 | NA NA NA 55
Electrical sub- time | B
station Night | NA NA | 54.2 | 54.1 | 55 NA NA NA 45
time |

* (NA) indicate not applicable

Meteorological Data

The Meteorologicat Data of average mean(24hrs) value as collected from CPCB durmg
the monitoring period has been given in Table-4 below:

Table: 4. Meteorological data During the 16.02.2017 to 23.02.2017
(6AM to 6AM)

[ Date | Mixing | Temperture | Humidity Wind Prominent
Height (°C) (%) Speed m/fs Wind
Data | Direction
16.02.2017 605 21.4 514 3.2 | w
17.022017 | 601 213 | 617 2.7 W
18.02.2017 481 23 61.5 . 2.4 w
. 19.022017 | 400 24.4 52.9 2.1 SWW
20,02.2017 525 25.4 50.4 2.6 W,SW
21.02.2017 - 21.2 63.6 2.4 W,SW
’ 22.02.2017 540 21.4 42.4 3  NW,W,SW
23.02.2017 636 |  20.2 35.4 44 | wo

Data source from CPCB Delhi Sodar system
. (4km distance from Kaushambi, Ghaziabad.U.P.)

Observation on Results:

Ambient Air / Noise Quality

.+ = In all three locations PM10 was exceeding the prescribed limit. The
range of PMyg level is 163-600 pg/m®. The range of PMys is from 52-
156 pg/m® has been observed.
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« In Anand Vihar, NOx, values are exceeding the prescribed the limit
cdue to mare traffic congestion.

« High noise level observed in all the locations during day & night time
due to traffic congestion

Compliance of Recommendations of Report submitted in March-2016
before Hon'ble NGT in compliance of order dated 14.03.2016 is as
given below:

1. As immediate measure, strict enforcement of all rules
regulations related to decongestion of all roads by means of
restricted conunercial activity near to roads, big establishments
like mall areas, bus terminal areas, paving of all roads, paving of
bus terminal _including smoother traffic management,
management of waste and ban on burning of waste etc.

> Status of compliance as per visit on 23.02.2017: Situation has been
improved in Kaushambi and Anand Vihar area but it is not up to the
mark and needs improvement.

2. As short term measure, the following were suggested as per the
report submitted. in the month of March, 2016 and the present status of
compliance thereof:

‘a. Noise level barrier should be created at all high traffic zones

besides total ban on honking of horns near to residential
areas.

» Status of compliance as per visit on 23.02.2017: not complied

b. It is required to stop Private Buses, Auto & Vikram (tempos),
which are illegally operate from outside the gates of the Bus
station on the road on both side of the Bus station.

» Status of compliance as per visit on 23.02.2017: The exit of buses
from the Kaushambi bus depot at the round about which causes
impact on traffic congestion.

At the roundabout of Kaushambi bus depot, many static buses,
autos, rickshaws were observed covering the most of the area for
movement of traffic.

The buses and autos were observed boarding the passenger at the
roundabout of Kaushambi bus depot unauthorisely.
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Buses and autos were parked at ‘U’ turn location near to Kaushambi
bus depot.

C. Un-authorized parking should be prohibited.

» Municipal Corporation has given authorized parking on some places as
near to Kaushambi metro station, in front of pacific mall and some

other places. However, some buses are parking in unauthorized way
and it needs to be improved.

d. Municipal Solid Waste disposal, garbage segregation should be

proper & direction should be issued to Nagar Nigam
Ghaziabad.

» Status of compliance as per visit on 23.2.2017: Municipal solid waste
being managed by Nagar Nigam, Ghaziabad, has been improved.
However, no segregations are being done at the source.

e. All storm water drains & sewage should be properly handled.

» Status of compliance as per visit on 23.2.2017: Sewage pipe lines are
laid in kaushambi area to strengthen the sewerage system. There are
storm water drains in all over kaushambi area but storm water drain

from Bhovapur villaege is also discharging the effluent into
kaushambi drain.

f. Kaushambi bus stand road should be made of Metal or RCC
surface to avoid lose soil and dust pollution. The area should
be continuously monitored & maintained.

> Status of compliance as per visit on 23.2.2017: partially complied as
per the details given here under:

Part of the Kaushambi bus depot is still unpaved. Even the paved
area of bus depot is not maintained properly, resulting lifting dust-in
to the atmosphere and may cause significant contribution to the air
pollution with respect to particulate matter.

At the entry of Kaushambi bus depot, construction work was going on
but, no measures taken for sprinkling of water to control the dust
pollution. Buses movement was there on the unpaved road at the
entrance as well as peripheral approach road of the bus depot.
L However, the construction activity within the bus depot was going on
which was reportedly to develop the bus depot as per requirements,

E————— s
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g. Prevention of sewage & untreated water to flow in to storm
water drain. Require to provide adequate sewerage system
connectivity for residential, commercial, hospital and adjoining
villages.

» Status of compliance as per visit on 23.02.2017: partially complied as
per the details given here under:
§E_9rm water drain constructed opposite to Vindiyachal apartment/
society. However, floating waste material was found in the drain
coming from the‘?nearby village Bhovapur.

h. In Delhi NCR, only CNG buses are operated whereas in Anand-
Vihar Bus terminus (Uttarakhand, UP state, Haryana) operating
all diesel buses and this make more poliution problem in the
adjacent areas., An action plan in this effect is also required to
be prepared.

» Status of compliance as per visit on 23.02.2017: not complied

I.Ghaziabad Development Authority/ Ghaziabad Nagar Nigam
should be provide sound barrier system at the opposite side of
Shivalik, Kailash, Kamathgiri and Trishul apartments of
Kausambi to reduce noise pollution problem in particular.

» Status of compliance as per visit on 23.02.2017: not complied

3. A joint monitoring team may be created with Transport
Authority, GDA, GMC, UPPCB, and Kaushambi Apartments
Residents Welfare Association (KARWA).

» Status of compliance as per visit on 23.02.2017: Complied. A joint
monitoring team has been constituted by District Magistrate,
Ghaziabad comprising of Municipal Commissioner, Nagar Nigam, and
Secretary, GDA, and RTO, Ghaziabad, RO, UPPCB Ghaziabad, and
Secretary/Chairman of Kaushambi apartment resident welfare
association

3. As long term measure, there is a need to conduct
Environmental Management Plan for the entire area by an
Institution of repute like School of Planning and Architecture,
New Delhi or NEERI, Nagpur. The study would be in a position
to describe land-use planning in the area. Once the report is
ready, the recommendations may implemented by responsible
agencies like GDA, GMC, Transport Department, UPPCB efc.

» Status of compliance as per visit on 23.2.2017: complied.  For
preparation of Environment Management Plan for Ghaziabad,
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memorandum of understanding has been signed between IIT, Roorkee
and Ghaziabad Development Authority on 27.02.2017. Copy of MCU is
enclosed herewith as Annexure-II.

Recommendations & Conclusions:-

(i) Long term and short term measures to be taken to control/minimize
the pollution generated during the different activities in and around of
the affected area. The committee felt that there is some improvement
made by the concerned authority for betterment of the Environment,
It is recommended to modernize both Kaushambi bus depot and
Anand Vihar, ISBT along with the proper design of intersection &
roads for smooth free flow of traffic in this area in time bound
manner,

(1) Shifting of the exit gate of buses from Kaushambi bus depot from the
existing location to left side of passenger entry gate i.e, near to Pacific
mall. This will reduce the traffic congestion at the roundabout.

(ili) Compliance of the immediate measure, short term measure and long
term measure suggested should be complied with by all concerned
agencies in time bound manner.

(iv) Roads adjacent to wave cinema where sewerage system laid needs to
be paved.

(v) Two bin system for solid waste management needs to be practiced.

{(vi) Police authorities may be directed that static buses, autos and
hawkers/unauthorized shops on the roads near Kaushambi bus depot
should not be allowed.
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Annexure

I. Round about the Kaushambi Bus Depot

1. Opposite to Kuashambi Bus Depot {un authorized Parking of Private Bus (23.02,2017)
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2. Traffic Jam and Un authorized Parking (23.02.2017)
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3. Tempo parking near the construction area (23.02.2017)

4. Metro Station Auto parking {un paved road) (23.02.2017)
i } 1 i :
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I Kaushambi Residential Area

1. Un paved road with un authorize parking {23.02.2017)
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2(b) Sewerage system lay down but not paved the road adjacent to WAVE Cinema (23.02.2017)
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I1I- Kaushambi Bus Depot

1. Kaushambi Bus depot (Civil Construction and unpaved road) (23.02.2017)

e
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! 2. Kaccha Road and vehicle parking at Kaushambi Bus Depot (23.02.2017)
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i 4, Kaushambi Bus Depot Round about at exit point (23.02.2017)
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'i IV - Anand Vihar Bus Terminus (ISBT)

1. Anand Vihar Bus Terminus (Stagnant of sewage water & Dumping of municipal waste)
(23.02.2017)
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2. Stagnant of water due to this shop (23.02.2017)

3. llegal Parking of cars on road in front of Competent motors workshop creating traffic jams

.

(23.02.2017)
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4. Bad condition of Anand Vihar Bus Depot (23.02.2017)
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ANNE XV S “ 1

g ‘ DELHI POLLUTION CONTROL COMMITTEE l
‘ ST 4TH FLOOR, ISBT BUILDING, KASAMERE GATE, DELHI-6
RS ‘ visit us at http://dpecdelhigovt.pic.in | '

Minutes of Meetine held on. 16 02,2017 at 430 P.M. under the Chairmanship of
Chairman, DPCC to implement the order of I-Ion’b]e National Green Tribunal Dated
09.02.2017

Hon'ble NGT has passed following order on 09.02.2017 in OA No 375/2016 titled as
Kaushambi Apartments Residents Welfare Association (KARWA) Vs. U.P Pollution Control
Board & Ors :

“ We have heard the Learned Counsel appearing for. the parties. We direct the -
Deihi Pollution Control Committee and Uttar Pradesh Pollution Control Board
to hold a meeting within one week from today. The meeting would be held at the
highest level of the respective Boards. In the meeting the Ghaziabad Mumczpal
Corporation shall also be present and the Municipal Commissioner- shall
personally attend the meeting. In the sitting of these Organization, the following
Jfour dspects would be dealt with:

a) How far the directions issued by the Tribunal have been complied
with.

b) What is the extent of performance of their respective statutory
Junctions - with reference to the ground realities at the site. The
committee shall visit the affected areas personally.

¢) The short term and long term action plan to ensure prevention and
control of pollution particularly ambient air quality in that arsa.

o

d) The samples of ambient air quality and noise pollution shall be taken
and analysis Report be placed before the Tribunal. Furthermore, it
shall also observe with regard to trajfic congestion in that area.

The Report will be filed to the Tribunal within two weeks thereafter. ,
List this matter for hearing on 1 7" March, 2017.”
List of the participants is annexed herewith as Annexure-L.

At the outset, the participants were apprised that the aforesaid order of Hon'»le NGT dated
09.02.2017 is to be complied with in a time bound manner. The Cornmittee report was also
discussed consisting of officers from Central Pollution Control Board (CPCB), UP.

- Pollution Control Board (UPPCB) and Dethi Poilution Control Committee (DPCC) filed
before Hon'bie NGT in compliance of order of Hon’ble NGT Dated 17.03.2016 after site
inspection by the Committee and menitoring at three locations by UPPCB. The report
consists of long term, short term and immediate action plan for improving the guality of air
in the area of Kaushambi.
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After discussions it was decided that as per the court’s orders, the earlier team consisting
of officers from CPCB, UPPCB & DPCC will again inspect the area by 23.02.2017 and the
action taken for compliance of the various measures suggested in the report will be
informed in the next meeting. The Committee will also observe the traffic. congestion
opposite to Anand Vihar, ISBT and Kaushambi Bus Terminal and suggest the remedial
measures needed for smooth flow of traffic and other activities contributing to dust
pollution in this area. '

UPPCB shall conduct ambient air quality monitoring & noise monitoring for consecutive
three days at the same places where the earlier sampling was conducted.

DPCC shall submit data of ambient quality monitoring station at Anand Vihar for one
week from 16.02.2017 onwards.

UPPCB and DPCC shall submit list of the units operating in Sahibabad Industrial Area and
Patparganj Industrial Area along with their activities and consent status respectively as per
their jurisdiction.

The meeting ended with vote of thanks to Chair.

Ltz

- B.L.CHAWLA
Sr. Eav. Engineer (CDC)
Delhi Pollution Control Compnitiee
4th & 3th Floor, ISBT Building, .
Kashmere Gate, New Dethi-110006
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Memorandum of Understandin

DG 413583

This MOU made ofi... eresine between thé Ghazlabad Development Authority,
Vikas Path. Ghaziabad {herein after called First Party and

having its registered office at .
which expression shall include its successors and assigns) of the one part and Indian Institute of
¢-247667, Uttaralhand {herein
after called the Second Party) which expression shall uniless eXcltid:@d by or repugnant toyﬁ;e

Technology, Rodrkee having their registéred office at Roorke

context; be deemed to include their authorized associates, suecessors and assigns, of the 2 part.
Whereas the First Party had invited 1T, Roorkee for Preparation of En irpninental
Mahagement Plan_for Ghaziabad in accerdanee with the geriéral requiirem nents as set out in

MOU and whereas thie consultant have agresd to perform the services as sot out in the MOU.

And whereas the olient (berein after called First Party) has appointed 1IT Reorkee as
Consultants {hergin after called Second Party) and works specified herein as per the
underwritten memorandum at the rates in accordance with the conditions hereta specified in the
MOU.

Now this MOU witness and the parties hereby agree to follow :
1. SCOPE OF WORK :-
Assessment of baseline environmental quality of Ghaziabad Development Area with

respect o air, water, solid waste management and green belt components -of the enviroriment-
based on secondary data/reports.




3. PROJECT COORDINATION :

P

1 Identification of critical areas wnd key environmental issues in the Ghaziabag .
Dovelopment Area. _

12 Study of mechanism of Solid Waste Management in Ghaziabad and proposal for efficient
Management of Solid Waste in-light of Municipal Solid Waste rules-2016.

1.3 Bench marking of key environmental quality parameters for itaprovernent.

1.4  Delineation of comprehensive environmental management plan (short term, medivm term
and long term) leading to improvement in envirommental quality of Ghaziabad
Deve'_lopfnent Area.

{5  FEvaluation of proposed micro-plans and projects for improvement with respect o
identified parameters of air, water, land and green belt environments.

1.6  Discussions/data collection/meetings with stakeholders.

17  Finalization of EMP in consultation with GDA , UPPCB, Awas Vikas Parishad,

CPCB,UPSIDC, MCG and other stakeholders.

1.8 Report preparation, discussions, Presentation, Finalization and sibmission.

2, SHEDULE OF SERVICE

The Second Party shall provide Bnvironmental ‘Management Plan as per fime schedule.
If First Party is not satisfied with the Bavirenmental Management plan submitted by the
Second Party, then the Second Party will submit revised plans etc on the basis of
suggestions raised by First Party.

The client shall désignate one person to interact with the Consultant and he/she shail
discuss and promptly give comment/approvals. Hefshe shall co-ordinate with other
department§, if required.

4. FEES PAYABLE::

4.1  Eess paysble for schedule of service as offered by IIT, Roorkée shall be Rs. 50 lakh,

42  Government Service tax as applicable shail be paid by Fitst Party. This will be
sanetioned with éach payment but paytent shall be teinmbuised to Second Party only
after depositing it fo the coficern depattinent.

For each of the service on the scope of work the Second Party shall be paid in the
following stages consistent with the work dome. The payment shall be made to the
Second party against the bill submitted from time to time as per following stages

i
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mentioned below ;-

T 7 Ve e — FEE
On approval of Inception Repo._rt = 2_0% + Sewgfax:

On submission and approval of preliminary report 30%+ Service tax

' On submission and approval of draft final report 30%+ Service tax

On submission and dcceptance of final roport by_

. 20%+ Serviee tax
competent Authority

Total 100% + Service
| [ — : S—— |- SEEe——

. TIME SCHEDULE :

6.1

6.2

6.3
6.4

Discussion with official, collection of secondary data, Compilation and preparation of
Inception Report - 45 days.

Consultation with CPCB, UPSIDC, GDA, MCG, efe. collection of Secondary data
and preparation of preliminary report - 45 days .

Presentation of EMP and Submission of draft final report - 45 days,

Final presentation of BMP and submission of final report - 45 days.

7. RESPONSIBILTY OF FIRST PARTY:

7.1
7.2
7.3

7.4

First Party will provide all information/document to Second Party mentioned as under,

Provide Master Plan, Zonal Plan and development area details,

Pay the fees of the Second Party within four weeks of submission of admissible bills,
Take note of the observations made by the Second Party on their inspeetion at the
time of visits.

Co-ordihate in providing information from ofher Departments, if needed.

8. PROJECT CO-ORDINATION ¢

The client shall designate one persan to jnteract with the Consultant and helshe shal]
discuss and prompily give commentsiapprovals. HelShe shall co-ordinate with ofher
departments, if requised.
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EXECUTION OF MOU :

3.1

8.3

8.4

8.5

8.6

8.7

All the stages of work shall be completed by the Second Party within specified
period decided by First Party or according to the time schedule agreed upon. The
work through the stipulated period of contract will be carried out with diligence, time
being essence of the contract.

Till the project for-which contract entered with First Party is fully performed and is
cempetéd, the Second Party shall not close its business and in the évent of cloging his
business, the Second Party shall be bound to complete the present contract.

The Second Party shall supply ten sets of all drawings & reports to the First Party
free of cost.

The Second Party shall make necessary revisions as may be required and got
approved by First Party in the report and othef ddcuments subrnitted by theri.

Thie First Parly shall have the liberty to postponc-of not fo exeeute any work and the
Second Party shall not be entitled to any compensation or damage for such
postponement or not execution of the work except fhe fees which is payable to the
Second Party up to that stage of consultangy service.

The Second Party shall get the approval of the First Party through presentation,
physical model etc. Comments and suggestions for alternate proposal of the client
and his representatives shall be evaluated and suitably ificorporate till the concept is
accepted and frozen, then the Second Party shall submit the drawings/ design/report
to Vice Chairman, Ghaziabad Development Authority (cliert) for approval.

In the event of any dispute or difference at any time arising between the parties
relating to consulting project or any other clause(s).or any content of the right and
liabilifies of the patties or other matters specified thergin or with reference to
gnything arising out of the Consultancy or otherwise in relation o the terms, whether
during the Consultaney or thereafter; sueli dispuites or differences shall be entdgavored
be resotved by mutuil negotiations. If, however, snch negotiations are infructyous,
the dispute should be finally settled through Arbitration and Coneillation Ast, 1996

by three arbitrators appointed in accordance with the said Aet. The Asbitrators shall
give reasoned and speaking award.

9, OTHER CONDITIONS:

9.1

92

The drawings, specification sketches, models, report and documents as instruments of
services are the property of the clients whether the project for which they are made to
are executed or not, They are not to be used for any other projeet except with the
written censent of the client:

The consultant shall not directly or inditectly employ or engage in any capaity any
employee of GDA of higfher family member (s).

The Congsultant shall not assign, transfer or part with the exsoution of the work in any

manner whatsoever.
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9.4

95

9.6

9.7

__‘___\5‘__

The Vice Chairman of the GDA reserve fhe right to make such additions and
alterations or modifications in these terms and eonditions as may be considered just
and expedient.

All power exercise by the G.D.A. under this MOU may be exercise by the Vice
Chairman of the GDA. The Vice Chairman may also authorize any of ils officers to
exercise all or any of the powers exercisable by it under this MOU.

In case of any clarification, or interpretation regarding these terms and conditions, the
decision of Vice Chairman of the GIDA shall be final and binding on the
Second Paity.

In the event of any dispute with regard to the terms and conditions of the MOU, the
same shall be subject to the jurisdiction of the District Court of Ghaziabad or the
High Court of Judicature at Allahabad.

10, TERMINATIONS OF MOU

10.1

10.2

10.3

The MOU herein miay be terminated at any finie by cither party by giving a writien
notice of ‘one month to the other party.

In case of termination the work, the Consultant shall not be entitled to claim
cotipensation except the fees payable to them for the sorvices provided by them fill
date. ,

The Fizst Party will be open to drop the preposed work and a written intimation shall
be given to the Consuitant through one month’s notice in advance. In that case the
Censultant should be eligible only for payments in proportion to the actual work donie
by the Consultant and they have no tight to come to the First Party to-execute all or
part of the proposed work. The detision of the First Party to execuite all ot whole of
the proposed work shall be final and aceordingly this MQU shall stand avtomatically
terminated under mentioned clauses of this MOU. If excess payment is made to the
Consultant it shall b refundable to the First Party.

11.1

12

In the event of any dispute or difference at any fime arising between the parties
relating to consulting profect or any other slause(s) or any comtéat of the right and
liabilities of the parties or other matters specified therein or with reference fo
anything afising out of the Consultancy ar otherwise in relation to.the ferms, whether
during the Consultancy ot thereafter, such disputes or differences shall be endeavored
be resolved by mutual negotiations. If, however, such negotiations are infruetnous,
the dispute should bé finally settled through Arbitration and Concillation Act, 1994
by three arbitrators appeinted in aceordance with the said Act. The Arbitrators shall
give reasoped and speaking award, '

If any dispute arises ot of this MOU, all action will be subject to jurisdietion at
Roorkee ‘only. Place of Arbitration Tribunal will be at Roorkee and Language to be
used in arbitration proceeding shall be English. '

L3
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ic Any modification or alteration or addition in the said MOU wil! be made with mutual
understanding of both the parties.
()
| f*

N
Signed & L ol Vﬁf@;l Behalf of

Indian Instltuie of Technology
Roorkee,

In presence of

'o& S S-qmm& (lT&GOkK&E

'Dx q\homu '? \le‘t\m\{l TR
Foarkego

Signed & Delwered on Behalf of
Ghazidbad Development Authority,

Vikas Path, Ghaziabad

In presgnce of

S variies iovannai

ST
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Kaushambi Apartments Residents Welfare Association
Applicants
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Mrs. Anitd C. Meshrar%, IAS
Divisional Commissioner
Meerut Division, Meerut,



BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
AT NEW DELHI

EXECUTION APPLICATION NO. 20/2019

IN
ORIGINAL APPLICATION NO. 308 OF 2015

IN.THE MATTER QF;
Kaushambi Apartments Residents Welfare Association «Applicants
~-VERSUS-

Divisional Commissioner, Meerut Division & Ors. ...Respondents

STATUS _REPORT BY DIVISIONAL COMMISSION
DIVISION, UTTAR PRADESH,

RESPECTFULLY SHOWETH: -

1, The captioned application is pending adjudication before
this Hon’ble Tribunal. This Hon’ble Tribunal vide order dt.
05.12.2019 directed Divisional Commissioner, Meerut Division,

Uttar Pradesh to submit status report.

2. It is submitted that meeting was held with all concerned
departments by the Divisional Commissioner on 19.12.2019
and reports qua compliances made were reqguisitioned.

Subsequently, the meeting was also held by the District



Magistrate, Ghaziabad on 20.12.2019 with officials of ali
concerned departments. The issue wise compliances made by

State of Uttar Pradesh are detailed herein below:

a. Encroachment Removal: The area where encroachments
have been alleged falls within the jurisdiction of Municipal
Corporation of Ghaziabad. A regular enforcement drive is
undertaken by officials of corporation for removal of temporary
encroachments. It is submitted that on 28.02.2019,
02.05.2019, 25.09.2019 and 03.12.2019 encroachment drive
were undertaken by officials of municipal corporation and police
personnel. Al temporary encroachments were  removed.
However, it s generally observed that temporary
encroachments reappear after somel time. Therefore, the GNN
and concerned police station have been directed to remain
vigilant and prevent such encroachments. It is submitted that
guring regular drives, encroachments were removed from the
stretch of Kaushambi Metro Station to Anand Vihar, Delhi,
Central Park Metro station to Satpura Tower, Satpura Tower to
ICICI Bank and ICICI Bank to Kaushambi Police Post. The

Station House Officer, Police station Indirapuram has been



directed to remain vigilant and take all necessary steps for

prevent of encroachment.

b. Municipa! Solid Waste Disposal: It is submitted on the
basis of report of Municipal Corporation of Ghaziabad that the
municipal authority is coliecting segregated waste from door to
door in Kaushambi Residential Colony for which 2 vehicles have
been deployed. The waste collected from door to door is
transported to 2 secondary collection centers. Thereafter, the
waste is transported to landfill sites for disposal. A regular
cleanliness drive Is also undertaken from Dabur Mor to Delhi
border -during night hours., The 8 drains flowing from
Kaushambi residential colony are cleaned every month. During
the course of meeting, the applicant also had expressed

satisfaction on the issue of disposal of municipal solid waste.

C. lliegal Parking: It is submitted that Municipal Corporation
of Ghaziabad has stopped operation of all parkings. At the
same time, letter has been issued by municipal corporation to
the Senior Superintendent of Potice, Ghaziabad and the
concerned police station for preventing any illegal parking in

the area. 1t is submitted that Municipal Corporation of



Ghaziabad has also issued notices to Dabur India Ltd, Angel
Mall India, Yashoda Hospital and Hotet Rédisson Bilue for illegal
parking. No parking boards have also been affixed at various
places. It is also submitted that Municipal Corporation has also
requested the Superintendent of police to register FIR for any

illegal parking and take action in accordance with law.

d.  Action Plan for Diesel Buses: Firstly, it was observed that
buses used to ply around Kaushambi Residential Area. In order
to resolve the issue, low height barriers were installed at
various places so as to avoid entry of these commercial
vehicles. Their l;dutes have also been defined. Presently 132
CNG buses are plying from the said deepqt and proposails have
also been sought for plying additional CNG buses in order to
ensure that mostly CNG buses ply from the Kaushambhi depot.
Also, presently no diesel bus over 10 vears life is permitted In
District Ghaziabad and diesel buses are running on BS-VI diesel

only. The old diesel buses have been shifted to far off districts.

e. Stoppage of Illegal Buses/Vikram: It is submitted that
low height barriers have been installed to prevent entering of

heavy vehicles in the residential areas. It is further submitted



that drive is being undertaken by Transport Department and
Police Authorities for preventing plying of illegal buses and
auto. Additional police force has been deployed for prevention
of traffic jams and taking punitive actions against violators.
441 challans for violation of traffic rules, 29 auto rickshaw have
been challaned for plying without permit, 15 heavy vehicles
have been challaned for using pressure harns and 2 vehicles
have been challaned for causing pollution. Since 01.04.2018,
2087 challans have been issued/buses imposed for plying
illegal buses. 3296 challans have been issued for causing noise
pollution, 3801 challans for causing air pollution 286 challans
for illegal parking have been issued since 01.04.2018. The
concerned departments have been instructed to undertake

regular action in order to prevent plying of illegal buses.

f. Noise Barrier: It is submitted that In order to prevent
noise pollution, regular drive is being undertaken by Transport
and Police Departments against pressure horns which is the
major source of noise pollution. It is further submitted that all
pressure horns from buses of UPSRTC have been removed. It is
also being ensured that buses coming from far off places also

do not use pressure horns in the city. Drivers have been



sensitized in this regard by holding workshops. At the same
time, Transport and Police Departments are taking regular
action against private vehicles using pressure horns. It is also
submitted that so far as installation of noise barrier is
concerned, estimate was obtained by Ghaziabad Development
Authority from an experienced organization. It is submitted
that keeping in view the expenditure likely to be incurred in
instellation of noise barrier, it is advisable that an efficiency
study be first conducted. The decision on the issue will bhe

taken after said study.

g. Environment Management Plan: It is submitted that in
compliance of order dt. 21.04.2016 passed by this Hon’ble
Tribunal, the District Magistrate, Ghaziabad called on a meeting
of all concerned officials. During the course of meeting, the
Ghaziabad Development Authority was directed to get an
environment management plan prepared from any reputed
institution. Pursuant thereto, the GDA after obtaining offers
from varicus institutions, entered into an MoU with Indian
Institute of Technology, Roorkee for preparation of an
Environment Management Plan for Ghaziabad City. After some

time, the IIT Roorkee submitted interim report and also made



a presentation before the District Magistrate and other
concerned officials and the applicant as well. Upon perusal of
report, it was unanimously resolved that the interim report
does not achieve the objectives for which the said plan is
contemplated. Therefore, the interim report was rejected. The
MoU executed between GDA and IIT, Roorkee was terminated.
It has been decided that the Uttar Pradesh Pollution Control
Board will prepare the Environmental Management Plan and
the GDA will provide all kinds of assistance to it in this regard.
Plan is being prepared in consultation with stakeholders and
the drafts shall be circulated for comments/inputs within 15
.days. Further, UPPCB has prepared draft outline of District
Environment Management Plan {DEMP) for Ghaziabad and MoU
has been done with UNICEF for preparing the final DEMP for

District Ghaziabad.

3. It is s.ubmitted that various departments respensible for
implementation have been instructed to remain vigilant and
sincere for compliance of direction passed by this Hon'ble
Tribunal. Necessary actions are béing taken by concerned

departments,



It is, therefore, most respectfully prayed that this Hon’ble

Tribunal may graciously be pleased to take on record the

Status Report.

Submitted By:

}
Mrs. Anita ’C/'EMé;hram, IAS

Divisionat'Commissioner
Meerut Division, Meerut.
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onal District Magistrate, Ghaziabad
. 5 0
Ref-...2°%Z /NGTOA No-308/15/2020 Dated...2.5: 0} - 2020
To,
The Registrar,

The National Green Tribunal,
Principal Bench,
New Delhi

E-mail- judicial-ngt@eov.in & ngt.filling@gmail.com

Sub: Report in com pliance to order passed bv Hon’ble NGT, New delhi on

dated 0‘5.12.2019,\in matter of E.A. No. 20/2019 in O.A. No. 308/2015
Kaushambi Apartments Residents Welfare Association (KARWA) Vs,
Divisional Commissioner Meerut Division & Ors.

Sir,

With reference to the above mentioned subject, a Report in compliance
to order passed by Hon'ble NGT, New delhi on dated 05,12.2019 in matter of
E.A. No. 20/2019 in O.A. No. 308/2015 Kaushambi Apartments Residents
Welfare Association (KARWA) Vs, Divisional Commissioner Meerut Division
& Ors. Factual report in compliance of Hon'ble Tribunal’s orders is hereby

submitted on behalf of District Magistrate, Ghaziabad for kind perusal and
necessary action please.

Enclosure:As above.

Yours Sincerely

!

1—-—'—"'-'-'-'-'-'_
(Madan Singh Gabryal)
Addl. District Magistrate (L./ A)
Ghaziabad

Copy to:
1- District Magistrate, Ghaziabad for information.
2- Member Secretary, U.P. Pollution Control Board, Lucknow for
information.
3- Shri Amit Tiwari, Advocate, Uttar Pradesh, NGT, New Delhi for perusal
and necessary action please,

4- Regional Officer, U.P. Pollution Control Board, Ghaziabad for necessary
action.

(Madan SingEG/abrya.l )
Addl District Magistrate (1./ A)
Ghaziabad



BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
AT NEW DELHI

EXECUTION APPLICATION NO. 20/2019

IN.
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Submitted By:

\

Madan :S“i/'ngh Gabryal
Addi. District Magistrate
v (Land Acquisition)
Ghaziabad.



BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
AT NEW DELHI

EXECUTION APPLICATION NO. 20/2019
IN
ORIGINAL APPLICATION NO. 308 OF 2015

IN THE MATTER OF:
Kaushambi Apartments Residents Welfare Association
...Applicants
~VERSUS-
Divistonal Commissioner, Meerut Division & Ors. -..Respondents

SJATUS REPORT BY DIVISIONAL COMMISSIONER, MEERUT
DIVISION AR PRADESH.,

RESPECTFULLY SHOWETH: -

1, The captioned application is pending adjudication before this
Hon’ble Tribunai. This Hon’ble Tribunal vide order dt. 05.12.2019
directed Divisional Commissioner, Meerut Division, Uttar Pradesh
to submit status report. The same was submitted on 04.02.2020.
It is submitted that certain directions were given by Divisional
Commissioner on 19.12.2019 to concerned departments for
taking effective steps to ensure compliance of order passed by
this Hon'ble Tribunal. The updated status was requisitioned from

concerned departments. The same is submitted herein below.

2. Encroachment Removal: The area where encroachments
have been alleged falls within the Jurisdiction of Municipat

Corporation of Ghaziabad. A regular enforcement drive is

“‘l-



undertaken by officials of corporation for removal of temporary
encroachments. It is submitted that on 28.02.2019, 02.05.2019,
25.09.2019 and 03.12.2019 encroachment drive were undertaken
by officials of municipal corporation and police personnel. All
temporary encroachments were removed. However, it is generally
observed that temporary encroachments reappear after some
time. Therefore, the GNN and concerned police station were
directed to remain vigilant and prevent such encroachments. It is
submitted that during regular drives, encroachments were
removed from the stretch of Kaushambi Metro Station to Anand
Vihar, Delhi, Central Park Metro station to Satpura Tower, Satpura
Tower to ICICI Bank and ICICI Bank to Kaushambi Police Post.
The Station House Officer, Police station Indirapuram has been
directed to remain vigilant and take all necessary steps for
prevent of encroachment. It is submitted that most recent
enforcement drive for removal of encroachments was undertaken
on dated 24-06-2020. It is further submitted that efforts are
being made by GNN to identify some land for developing a

vending zone so as to prevent encroachments.

b. Municipal Solid Waste Disposal: It is submitted on the basis
of report of Municipal Corporation of Ghaziabad that the municipa!
authority is collecting segregated waste from door to door in

Kaushambi Residential Colony for which 2 vehicies have heen

b



transported to landfill sites for disposal. A regular cleanliness
drive is also undertaken from Dabur Mor to Delhi border during
night hours. The 8 drains flowing from Kaushambi residential
colony are cleaned every maonth. During the meeting, the
applicant had also raised issues with two primary collection
centres. It is submitted that one secondary collection centre has
been closed and the land is restored while the other is still
functional. Alternate site is being searched so as to vacate the
second centre as well, It is submitted that suitable vacant land in
the adjoining area is not available. The GNN is developing a
landfill site in Galand, District Hapur which will be developed in
next two years. It is further submitted that waste from collection

centre is lifted and transported daily.

c. Iilegat Parking: It is submitted that Municipal Corporation of
Ghaziabad has stopped operation of all parkings. At the same
time, letter has been issued by municipal corporation to the
Senior Superintendent of Police, Ghaziabad and the concerned
police station for preventing any illegal parking in the area. No
Parking boards have also been affixed at various places. It Is
submitted that FIRs were also registered against people involved
in operating illegal parking and they were arrested. It is further
submitted that a team has been constituted comprising of officials
of GNN and local police to patrol and take effective steps regularly

for preventing encroachment and illegal parking.

d. Action Plan for Dlesel Buses: Firstly It was observed that

buses used to play around Kaushambl Residential Area. In order

b

-
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to resolve the Issue, low height barriers were Installed at varioys
places so as to avoid entry of these commercial vehicles, Their
routes have also been defined. All buses of UPSRTC operating in
District Ghaziabad are CNG enly. The old diesel buses have been
shifted to far off districts. Only CNG buses aré now being obtained

on contract for plying in Ghaziabad.

e. Stoppage of Illegal Buses/Vikarm: It Is submitted that low
height barriers have been instailed to prevent entering of heavy
vehicles in the residential areas. It is further submitted that drive
is being undertaken by Transport Department and Police
Authorities for preventing plying of illegal buses and auto.
Additional police force has been deployed for prevention of traffic
jams and taking punitive actions against violators. It is submitted
that from 01.04.2019 to 31.03.2020, 1959 chalians for Air
Pollution, 927 challans for using pressure horns and 1385 challans
have been issued by RTO in the city of Ghaziabad. Besides above,
454 challans for pressure horns have been issued by UPSRTC and
a sum of Rs, 4,32,000/- have been levied as fine. Similarly, from
01.04.2020 to 30.06.2020, 15 challans for air pollution, 3 for
noise pollution and 8 for illegal plying have been issued. The
concerned departrhents have been instructed to undertake regular

action in order to prevent plying of illegal buses.

f. Environment Management Plan: It is submitted that in
compliance of order dt. 21.04.2016 passed by this Hon'ble
Tribunal, the District Magistrate, Ghazlabad called on a meeting of

all concerned officials. During the course of meeting, the

)

-

o



Ghaziabad Development Authority was directed to get an
environment management plan prepared from any reputed
institution. Pursuant thereto, the GDA after obtaining offers from
various institutions, entered into an MoU with Indian Institute of
Technology, Roorkee for preparation of an Environment
Management Plan for Ghaziabad City. After some time, the IIT
Roorkee submitted interim report and also made a presentation
before the District Magistrate and other concerned officials and
the applicant as well, Upon perusal of report, it was unanimously
resolved that the interim report does not achieve the objectives
for which the said plan is contemplated. Therefore, the interim
report was rejected. The MoU executed between GDA and IIT,
Roorkee was terminated. UPPCB was directed to prepare EMP. It
is submitted that EMP has been prepared by UPPCB for the city of

Ghaziabad.

3. It is submitted that various departments responsible for
implementation have been instructed to remain vigilant and
sincere for compliance of direction passed by this Hon’ble
Tribunal.
PRAYER
It is, therefore, most respectfully prayed that this Hon'ble

Tribunal may graciously be pleased to take on record the Status

Report.

Submitted By:

Madan Singh Gabryal
Addl, Digtrict Magistrate
{Land Acquisition)
Ghaziabad.
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FILED BY:

IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION
WRIT PETITION (C) NO. 1072 of 2020
IN THE MATTER OF:
V.K. Mittal & Anr ... Petitioners
Versus

Union of India & Ors ....Respondents

COMPLIANCE, AFFIDAVIT ON BEHALF OF THE DISTRICT

1, Yashverdhan Srivastav S/o Shri Avyaktanand, aged about 57 years, pos

ted

as ADM (F/R), Ghaziabad, Uttar Pradesh, presently at New Delhi, do hereby

solemnly affirm and declare as under:

14

I. I am posted on the above-mentioned post and in such capacity, 1

am

conversant with the facts and circumstances of the case and as such

competent to swear this Affidavit.

2. That this Affidavit is being filed by the deponent in compliance of

the

order dated 24.03.2021 passed by this Hon’ble Court, wherein this

Hon'ble Court had inter-alia been pleased to constitute a Committee

comprising of representatives of statutory authorities in the State of

Ultar Pradesh and Government of NCT of Delhi and had tasked them

with the mandate of preparing a comprehensive traffic management

£



plan to address the traffic problems in the areas of Kaushamb and
Ghaziabad. The present Affidavit is being filed by the deponent in his
capacity as the nodal officer of the Committee constituted by this

Hon'ble Court.

A true copy of order dated 24.03.2021 passed by this Hon’ble Court

in Writ Petition {C) No. 1072 of 2020 is annexed and marked as

Annexure R-1.

'That at the outset it is submitted that the deponent is conscious of the
constitutional and statutory imperative on the State and its
instrumentalities to ensure and safeguard the environment and the
duty to adequate measures to promote, protect and improve both the
man-made and the natural environment. Environment and public
health is one of the prime concerms of the State and it is working with
utmost sincerity towards providing healthy environment to ifs citizens
in terms of the right to life as enshrined in Article 21 of the

Constitution of India and even otherwise.

That in compliance of the order passed by this Hon’ble Court and
with an objective of addressing the traffic problems plaguing the areas
of Kaushambi and Ghaziabad and mitigating the pollution caused as &
result thereof, the committee constituted by this Hon’ble Court has
prepared a comprehensive traffic management plan, the contents of
which are not being repeated because of brevity and may be read as

part and parcel of the present Compliance Affidavit.

}

2,



3

A true copy of the Comprehensive Traflic Management Plan
prepared by the Committee constituted by this Hon’ble Court is

annexed and marked as Annexure R-2.

5. That it is submitted that the deponent is sensitive, sincere and
committed for preservation of environment and shall take all
necessary measures for the implementation of any order that may be

passed by this Hon’ble Court in letter and spirit.

In view of the above submissions, it is humbly prayed that the

Compliance Affidavit may kindly be taken on record.

DEPONENT

VERIFICATION

L, the above-named deponent, do hereby verify that the contents of the above
stated paras are true and correct to my personal knowledge and belief and on
the basis of the records maintained in the department. No part of it is false
and nothing material has been concealed therefrom.

»

Verified on this {3 day of April, 2021 at New Delhi.

R

DEPONENT



e e N
ANN EXURE -] {ﬁj

1 I T T b SRl SRR R R

ITEM NO.11 Court 5 (video Conferencing) SECTION X

SUPREME COURT OF INDIA
RECORD OF PROCEEDINGS

Writ Petition(s)(Civil) No{s). 1072/2020

V.K. MITTAL & ANR, Petitioner(s)

VERSUS

UNION OF INDIA & ORS. Respondent(s)

(WITH IA No. 93649/2620 - EXEMPTION FROM FILING AFFIDAVIT)

Date : 24-03-2021 This petition was called on for hearing today.

CORAM :

HON'BLE DR. JUSTICE D.Y. CHANDRAGHUD
HON'BLE MR. JUSTICE M.R. SHAH
HON'BLE MR. JUSTICE SANJIV KHANNA

For Petitioner(s) Mr. Gaurav Goel, AOR

For Respondent(s) Mr, N. Venkataraman, ASG
Mr. B V Balaram Das, AOR
Ms. Aarchana Pathak Dave, Adv.
Mr. Bhuvan Mishra, Adv.
Mr. 6.S. Makker, Adv.

Mr. V. Shekhar, Sr. Adv.

Mr. Rajeev Kumar Dubey, Adv.
Ms. Sheetal Rajpoot, Adv.
Mr. Ashiwan Mishra, Adv.

Mr. Kamlendra Mishra, AOR

Mr. Gaurav Agarwal, Adv.
Ms. Shristi Gupta, Adv.

Mr. Raj Singh Rana, AOR

Mr. Vishwajit Singh, AOR
Ms. Yijaya Singh, Adv.
Ms. Akansha Singh, Adv.
Mr. Sushmit Chauhan, Adv.

Signaturs Not Verified

. Ms. Garima Prashad, Sr. Adv.
s Mr. Nishit Agrawal, ‘Adv.
Reasant ]

Mr. D. N. Goburdhan, AOR
Ms. Gauri Goburdhun, Adv.

Mr. Saurabh Mishra, AOR



, )

Mr. Onkar Singh, Adv.
Ms. Neha Tripathi, Adv.

Mr. Pradeep Misra, AOR
Mr Suraj Singh Adv.

Mr. Praveen Swarup, AOR
Mr. Ameet Singh, Adv.

Ms. Pareena Swarup, Adv.
Ms. Archana Sharma, Adv.
Ms. Sadiya Shakeel, Adv

UPON hearing the counsel the Court made the following
ORDER

These proceedings, invoking Article 32 of the Constitution, have been instituted
by the President of the Kaushambi Apartments Resident Welfare Association and
Ashapushp Vihar Awas Vikas Samiti Ltd. This Court has been impelled to
intervene in the exercise of this jurisdiction, which is in aid of the protection of
fundamental rights of citizens, confronted with the magnitude of the problems,

faced by the residents of Kaushambi, Ghaziabad.

The petition has highlighted several issues, ranging from haphazard traffic
management to environmental pollution and unrestricted dumping of municipal
solid waste. As a result, it has been submitted that the residents of the area are
suffering from serious respiratory issues. There is an added concern over
contaminated ground water. The problems which have been brought to the fore
before this Court are of a complex nature. Essentially, the issues which have
been highlighted bring focus upon improper planning and the poor
implementation of development plans and statutory provisions. In order to
obviate an unmanageably large canvass being opened before the Court at once,

we have decided to take up the problem of traffic management in the first

instance.
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Mr Gaurav Goel, iearned counsel appearing on behalf of the petiticners, who is a

resident of the area, submits that the residents are suffering as a result of:

(i) Haphazard parking of three wheelers and other vehicles on public roads,

including service roads;
(i) The absence of adequate spaces for the parking of public service vehicles;

(i) The pollution which is generated by buses plied by the Uttar Pradesh State

Road Transport Corporation’;
(iv})  Use of pressure horns by vehicles; and

{v}  The total absence of implementation by the law enforcement machinery

which causes a serious hardship to pedestrians and residents of the area.

In pursuance of the notice issued by this Court on 15 October 2020, counter
affidavits have been filed in these proceedings on behalf of the Uttar Pradesh
Pollution Control Board?, UPSRTC, Ghaziabad Nagar Nigam, Dethi Police, East
Delhi Municipal Corporation, Central Pollution Control Board® and on behalf of the

State of Uttar Pradesh, Divisional Commissioner, Meerut Division and District

Magistrate Ghaziabad.

We have heard Mr V Shekhar, learned Senior Counsel appearing on behalf of the
agencies of the Government of Uttar Pradesh, Ms Garima Prashad, learned
Counsel appearing on behalf of UPSRTC and Mr Vishwaijit Singh, learned counsel

appearing on behalf of Ghaziabad Nagar Nigam.

“UPSRTC”
“UPPCB”
“CPCB”
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At this stage, it would be necessary to note that the National Green Tribunal* had
been moved in proceedings under the National Green Tribunal Act 2010 to deal
specifically with the pollution caused by vehicular emissions, illegal parking,
encroachment of roads and pavements and use of diesel generators in violation
of CPCB standards in Originat Application 375 of 2016. By its order dated 20
August 2018, the NGT, after having sought a report from a team comprising the
representatives of CPCB, UPPCB and Delhi Pollution Control Commiittee’, noted
that a compliance report had been filed on 22 March 2017 which identified the
shortcomings and made certain recommendations. The recommendations which

are extracted in paragraph 6 of the order of the NGT were in the following terms:

"{i)  Long term and short term measures to be taken to
control/ minimize the pollution generated during the
different activities in and around of the affected area.
The committee feit that there is some improvement
made by the concerned authority for betterment of the
Environment, It is recommended to modernize both
Kaushambi bus depot and Anand Vihar, ISBT along with
the proper design of intersection & roads for smooth free
flow of traffic in this area in time bound manner.

(i) Shifting of the exit gate of buses from Kaushambi bus
depot from the existing location to left side of passenger
entry gate i.e. near to Pacific malil. This will reduce the
traffic congestion at the roundabout.

(i)  Compliance of the immediate measure, short term
measure and long term measure suggested should be

complied with by all concemed agencies in time bound
manner,

(iv)  Roads adjacent to wave cinema where sewerage system
laid needs to be paved.

(v)  Two bin system for solid waste management needs to be
practiced.

(vi)  Police authorities may be directed that static buses,
autos and hawkers/unauthorized shops on the roads
near Kaushambi bus depot should not be allowed."

4 “NGT”
5 “DPCC”
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'n order to implement the above recommendations, the NGT directed the
constitution of a committee comprising of the Divisional Commissioner of the
area with representatives of CPCB and Municipal Corporation. The issue was
thereafter considered by the NGT in execution proceedings on 5 December 2019,
The attention of the NGT was drawn to the, fact that the “situation remains
grim”.  Photographs were produced before it showing undisposed garbage,
vehicles parked in no parking zones and encroachments. The Commissioner,
Meerut Division, was directed to look into the matter personally. Thereafter, by
an order dated 27 July 2020, the NGT noted that the Divisional Commissioner,
Meerut had filed reports on 5 December 2019 and 25 july 2020 stating that an
encroachment drive had been undertaken and steps were taken for regulating
solid waste management, against illegal parking, for regulating traffic and for
preparing an environment management plan. The NGT directed that the

initiatives be continued and a compliance report be filed as on 31 December
2020.

The efforts which have been undertaken by the NGT in the exercise of its
statutory jurisdiction need to be appreciated and must continue. However, it is
evident that the situation on the ground has not changed substantially, as a
result of the problems which we have noticed in the earlier part of the order.
Merely treating the matter as a law enforcement issue, particularly in the area of
traffic management, will not solve the problem. Experience shows that a
direction by the Court to the law enforcement machinery may result in some
action, even high-handed action for a few days, until the position is restored to
the original status which becomes the new “normal”. Hence, a comprehensive
traffic management plan has to be drawn up to deal with the situation. This will

be in addition to the directions issued by the NGT and will not detract from them

or from the supervision by the NGT,
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Both Ms Garima Prashad, learned Senior Counsel appearing on behaif of UPSRTC
and Mr Vishwajit Singh, learned counsel appearing on behalf of the Ghaziabad
Nagar Nigam have indicated to the Court the steps which have been taken by
the respective authorities. At this stage, we may note that the learned counsel
appearing on behalf of UPSRTC submitted that UPSRTC had acquired about nine
acres of land for the setting up of a bus station. However, it appears that the
front portion of the land was allotted in the recent past for the development of a
mall. In the counter affidavit, it is stated that there is sufficient space for
parking of buses and the existing available space within the area of nine acres
is used for the purpose of parking and a workshop has also been set up for the
purpose of maintenance. It has been stated in the counter affidavit and
reiterated in the submissions that UPSRTC has 134 CNG buses which ply in Delhi-

NCR and Ghaziabad region and as a matter of policy, an effort is being made to

increase the number of CNG vehicles.

Before we address the issues which are raised, we are categorically of the view
that the problems which have confronted Kaushambi and Ghaziabad, in general,
cannot be treated in a manner isolated from the wider context of the National
Capital Region. This is not merely a matter which pertains to the Ghaziabad
Development Authority or, for that matter, other authorities within the State of
Uttar Pradesh alone. There has to be a coordinated effort on the part of the
authorities within the Government of NCT of Deihi, East Delhi Municipal
Corporation as well as the statutory authorities in the State of Uttar Pradesh
having jurisdiction in the area. To start with, it is imperative that a
comprehensive traffic management plan is drawn up and presented before this
Court. Unless ali the authorities put their heads together and jointly agree on a

concerted effort to manage the traffic problems, a resolution would not be
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possible. Some of these problems do not necessarily originate in Ghaziabad,
such as the problem which is caused by the back-up of vehicles at toll booths.
The Anand Vihar Terminal, the Court has been apprised, takes care of the need
of the buses of the Delhi Transport Corporation and inter-state buses which
originate and terminate at the Terminal. However, we do find that there is a
total absence of adequate space for the parking of other public service vehicles
including intra-state buses within Ghaziabad, as a result of which the vehicles
are parked in a haphazard manner on public roads, including service roads, In
fact, we find from the photographs, which have been produced by the
petitioners, that there is even a public board stipulating that the parking in the
area is prohibited under the order of the NGT. Despite this, the photographs
indicate that vehicles are still being parked around the same area. This problem
has to be addressed by proper management of traffic and creating adequate
space for parking of public service vehicles. Merely treating it as a matter of law
enforcement will not provide a long lasting solution. Ad hoc reactions to a deeper

malaise will bring no relief to the residents, users of publiic transport and those

providing public transport.

In the circumstances, we are of the view that, within three weeks, a
comprehensive traffic management plan should be presented before this Court.
We propose to constitute a Committee consisting of representatives of statutory
authorities in the State of Uttar Pradesh as well as from the Government of NCT
of Delhi so that a coordinated and concerted effort can be made by the
authorities in both the jurisdictions to resolve the issue through a unified

approach. We accordingly constitute a Committee consisting of the following

persons:



12

13

: 11

(i) Divisional Commissionar, Meerut;

(i)  Chairperson, Ghaziabad Development Authority;

(iii)  Municipal Commissicner, Ghaziabad Nagar Nigam;

(iv)  District Magistrate, Ghaziabad;

(v}  The Chairperson of UPSRTC;

(vi}  Senior Superintendent of Police; Ghaziabad;

(vi}  Municipal Commissioner, East Delhi Municipal Corporation;

(viii) A senior officer to be nominated by the Commissioner of Police; and

(ix)  The Transport Secretary of the Government of NCT of Delhi.

The District Magistrate, Ghaziabad shall be the nodal officer of the Committee.

While we have indicated in the earlier part of this order that the remit of the
Committee is to prepare a traffic management plan, we clarify that this would
also cover all incidental aspects including arrangements for regulating traffic and
earmarking adequate land for parking of public service vehicles. The report shall

be presented before this Court on or before the next date of listing.

The proceedings shall now be listed for further hearing on 14 April 2021.

(SANJAY XUMAR-I) {ANITA RANI AHUJA)
AR-CUM-PS ASSISTANT REGISTRAR
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COMPREHENSIVE TRAFFIC MANAGEMENT PLAN, KAUSHAMBI, GHAZIABAD

1. INTRODUCTION

Kaushambi, a part of the planned industrial city of Ghaziabad, is a mix
of residential, commercial and industrial area, under VasundharaZone
of Ghaziabad Municipal Corporation. W is situated at the sidelines of
the Delhi-U.P. border, it provides quick access to the capital city.
Kaushombi area- holds a conglomerate of various facilities,
such  as a shopping complex, movie theatres, city parks, company
offices, computer education, robotics fraining and housing societies.
Being part of the most populous state of india, it receives a good
number of visitors and locals. Kaushambi is the last Mefro of
Ghaziabad while entering Delhi. it is an elevated metro station
located on the branch line of the Blue Line of the Delhi Metro in
Ghaziabad. It is part of a 2.57 km extension from Anand Vihar station
with 200 parking spaces to cater the commuters in the vicinity.

The railway station closest to Kaushambi, is the Anand Vihar Railway
Terminal which handles dil the east-bound trains from Delhi. It situated
just adjacent to the Anand Vihar Metro Station. The terminat being at

a distance of less than 2 km is mostly used by the locals of the
Kaushambi areaq.

Anand Vihar ISBT (Interstate Bus-Terminal) is the main source of
roadways travetling for Kaushambi. It is situated in the same complex
which holds the Anand Vihar Railway Terminal and the Anand Vihar
Meitro Station. Buses for travelling locally and for interstate travel can
easily be boarded from there. Buses for further fravelling can be
boarded from the Kaushambi Bus Terminal. If travelling within
Kaushambi or adjacent cities, the area has a unique form of road
transportation popularly called 'Vikram which are 8 seater auto-
rickshaws that give you a possibility for local travelling in minimum
possible fare. The city is also connected with two National Highways,

NH58 and NH24, which provide direct connectivity to the neighboring
states.

2. NEED OF THE PLAN.

3. The Conservative Traffic Management plan will help in
analysing the issues by surveys, discussion with stakeholders and
officials. This Traffic management plan is prepared to manage the
Traffic issues of Kaushambi Road connectingDelhi and is a major
Road Intersection while entering Delhi -U.P border. This plan-is
being prepared in compliance of the orders of Hon'ble Supreme
Court in Writ Petition (Civil) 1072/2020.

@ URBAN PACE
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COMPREHENSIVE TRAFFIC MANAGEMENT PLAN, KAUSHAMBI, GHAZIABAD

4. LiST OF MEETINGS

Date Meelings Participants
30.3.2021% Preliminary site survey 1 Nagar Aayukt
2. SP Traffic
3. RM, Roadways
S ) 4. ARTO
1.4.2021 VC of the Commiltee | Atached below (list A}
constituted by Supreme
Court
6.4.2021 Joint survey of area Attached below (List B}
9.4.2021 Meetling to finalize the
pian 1. Nagar Aayukt
2. SP, Traffic
3. RO, UPPCB
4, RM, Roadways
5. ARTO

LIST A (Meeting held on 1.4.2021)

1. Shri Surendra Singh, DC, Meerut Division, Meerut (Through Video

Conferencing).

Shri Ajay Shankar Pandey, DM, Ghaziabad

Shri Amit Pathak, §.5.P., Ghaziabad

Shri Krishna Karunesh, VC, GDA

Shri Mahendra Singh Tawar, MC, GNN

Shri V.N. Singh, C.E., GDA

Shri R.R. Shah; Town Planner, GDA

Shri Utsav Sharma, R.O, UPPCB, Ghaziabad

Shri Raghvendra Singh, ARTO (E} IV, Transpori Department,

Ghaziabad.

10, Shri A K. Singh, RM, U.P.S.R.I.C., Ghaziabad

11.Shri AK. Chaudhary, E.E., GDA

12,5hri K.K. Dahiya, Special Secretary Transport, Deihi (Through Video
Conferencing)

13.Shri Meenu Chaudhary, J.C. Police, Delhi ({Through Video
Conferencing) '

14.Chief Engineer, EDMC, Delhi {Through Video Conferencing)

15.Smti. Smita Singh, R.O. , UPSIDA (Through Video Conferencing)

16.5hri Rakesh Chandra, Senior Engineer, U.P Aawas Vikas Parishad,
Ghaziabad. {Through Video Conferencing)

I

4
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COMPREHENSIVE TRAFFIC MANAGEMENT PLAN, KAUSHAMBI, GHAZIABAD

LIST B (Meeting held on 6.4.2021)

NN

%

Shri Ajit Kumar Singla (Add. CP/T) Delhi.

Shri Deepak Yadav {DCP/EAST) Delhi.

Shri Mahendra Singh Tawar {Municipal Commissioner Ghaziabad)
Shri Shailendra Singh ADM City Ghaziabad.

shri Ramanand Kushwaha (SPT) Ghaziabad.

Shri AK. Singh (RM, UPSRTC) Gharziabad.

Shri Narendra Kumar (ARM, UPSRTC) Ghaziabad,

Shri V.P. Agrawal (ARM, UPSRTC) Ghaziabad.

Shri Ufsav Sharma Regional Officer {UPPCB).

10.Shri Raghvendra Singh {ARTO, G1B) Ghaziabad.
11.3hri Raj kishore (ACP/T EAST) Dethi.

12.5hri VirendraPunj (ACP/ EAST) Delhi.

13.5hri Shyam Baliyan (Asst. Commissioner) EDMC Delhi.
14.Shri Rajendra Prasad (CE/EDMC) Delhi.

15.5hri Anshul Shama (JE, UPPCB) Ghaziabad
16.Shri Satish Kumar (SE)

17.5hri Q. P. Ojha (SE)

18.5hri A. K. Chaudhary (E © GDA) Ghaziabad
19.Shri Arun Kumar (SHO, AnandVihar) Delhi
20.Shri Khushal Singh {TI/VKC]) Delhi

21.5hri Ran Singh SHO Link Road, Ghaziabad
22.5hii B.P Gupta, Traffic Inspector, Kaushambi

@ URBAN PACE




COMPREHENSIVE TRAFFIC MANAGEMENT PLAN, KAUSHAMBI, GHAZIABAD

5. ISSUES AND CHALLENGES

Based on the analyses made, the following issues can be identified:

1. Llack of Traffic Discipline

Q. Haphazard  Traffic  movement at  U-Turns, Junctions and
Intersections.

b. Buses stop near intersections and in ail lanes just in front of
infersection without any consideration of traffic flow. Buses stop
in the middle of theroad to pick up and drop passengers.

C. Motorized vehicles are parked along roads, even if parking s
forbidden,

d. Waiting Buses on the road of right-turning traffic at intersections
are spread into the straight fraffic lane even in left-tumning lane
i.e. wrong side.

e. Buses overtime/unmanaged time stoppage at depot making
otherbuses to wait on the road to enter team

f. Autos and E-Rikshaws don't follow rules, park anywhere on the
road resulting frequent jams on road.

2. Public Transport

a. Unregulated number of Auto rickshaws and E-rickshaws,
resulting in congestion on the road.

b. The rules and routes of Auto Rickshaw and E-Rickshaw's are not
defined. They move and stop haphazardly in the area.

3. Parking

a. Less parking at the metro station resulting in parking in service lane of
metro blocking the right of way of road.

b. Less parking/no parking in commercial buildings, commercial areas,

Hotel's, Hospital's due to which visitors and workers are parking on
road and service lane.

¢. Inappropriate parking of DTC buses resulting jam on road

@ URBAN PACE
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s

Obstryctions on the right of way

Toll both of EDMC

Police booth

Two tree need to be fransplanted to clear the Right of way
Jersey Barriers on the road resulting bottle necking on the road

00 TQ0

n

Poor Pedestrian Facilities

a. Pedesirians walk on the roadway because of encroachment on the
Road by Street Vendor's and Auto Rickshaw/E-Rickshaw on the road

b. Botile necking of road due to movement of Pedestrians on the road
as Escalator, column of Foot over Bridge, and Public Toilet, High
Tension Pillar is located on the way of Footpath.

@ _URBAN PACE
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é.

6.1.

51

1.

@ URBAN PACE

PROPOSED PLAN

SHORT TERM PLAN

.1 FROM DABUR TO MAHARAJPUR

Issue:  Dr. Burman Road-Wave intersection remains Congested due
to heavy traffic movement from nearby Kaushambhi Metro Station
and Commercial area, Mall and Hospiidls.

There is a need of proper planning of 2 U-Turns on Dr. Burman Road
and close this intersection provides smooth traffic movement.

Plan: Two U-turns will be constructed on Dr. Burman Road 100 mitrs.
foward left and 200 mirs. toward right to cater the traffic for both

side which will avoid traffic load in the intersection from all side.
{GNN])

(Pls. refer Annexure A)

issuer  There is a U- tum in front of Pacific mall which creafe
congestion due to haphazard movement of traffic passing from U-
tum in any direction which create risk of accidents also.

Solution: Proper planning of Right of way at U- Turn or U-turn should
be shifted.

Plan: The U - Tum in front of Pacific Mall will be extended by 100 mis.
of extended separate lane so that the movement of traffic will be
controlled while entering the road. (GNN])

(Pls. refer Annexure B)

Issue:Many unplanned U-Turns on  Kaushambi roads creating
haphazard movement

Plan: Maharajpur T- point will be closed to avoid many u-turns which
are not needed after planned U-turns. {GNN)
(Pls. refer Annexure B)

. Issue:The Auto Rickshaw's have created their own space on the

road to park their auto's which block the road by narrowing the
passage and results in jams at the junction.
Proper place should be allocated for the Auto parking.

1
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Plan: In Kaushambi area {Delhi Border - way to Anand Vihar)
the vacant land is dllocated for Auto Parking and vending
zone for the street venders. The proper auto parking is planned
to avoid auto parking on the road which is resulfing in Traffic
Jams on the road.(GNN])

(Pls. refer Annexure C)

SPACE FOR PROPOSED AUTO STAND AND VENDING ZONE

5. Issuve: Towards Kaushambi Bus stand from Anand Vihar the auto
parking is a major issue due to Pacific Mall and ISBT creating a major
hindrance in movement of Traffic movement. It is also a turning
junction to Delhi. Proper allocation of Auto parking space at
Kaushambi depot and pacific mall road is needed. Also the autos
should be properly regulated to nor park or wait for the passenger

on road. The passenger should come to the dllocated space to avail
the service of Aufo.

Plan:For the parking issue in front of mall and Kaushambi depot at
the turning junction, the space for Auto parking is aliocated at the
Saur Urja marg, Kaushambi Bus Stand Gate no. 1. The Auto's will be

parked there only and will carry the passenger from the allocated
place. (GNN)

(Pls. refer Annexure D)
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6. Issue: Al present Autos are permitted on the area basis {16 km
from Centre) due to which they roam freely in whole permitied
area. _

Solution: Proper management of Autos and E-Rickshaws should

be done as per the Carrying capacity of the area and no more
permits should be given.

Plan:

a. Any more auto rickshaws should not be permitted.

b. Permit given on area basis should be reconsidered to give permit on
‘Route basis' and a color should be issued on each route. 1 will be
convenient for management and user both.

c. Number of E- Rickshaws should be defined and upcoming E- Auto
Routes shall be considered and planned priorly as well.

5.1.2. ROADWAYS RELATED

1. Issve: Inappropriate Bus movement at Kaushambi depot fo enter the
Bus depots and canying the commuters

Plan:

a. The entries of the buses will be open from Kaushambi Bus stand Gate
no.1 {SaurlrjaMarg) and exit will be from Gate no. 3 [Pacific Mdall).

b. Also, the exit no.3 of Bus stand will be designed and constructed
angular so that the buses won't create hindrance for the fraffic
coming from Delhi Side.

¢. Color coding will also be done for creating different path for private
buses. {UPSRTC)

(Pls. refer Annexure E)

10
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Bus movement from
wrong side to
Kaushambi Depot Entry

2. Issue: The issue of wrong way movement of buses is prominent at
DR. Burman Road (Saur Urja Marg near Hanuman Mandir).

Plan:For the same, low height barriers will be placed on the entrance
of Saur Urja Marg so that buses cannot enter from wrong side. (GNN)

(Pis. refer Annexure E-1)

3. Issve: Bus movement on the Kaushambi road is unplanned due to
which the road is congested and frequent Jam can be seen.

Plan: Routes are fixed to enter the Depot

a. The Buses entering from U.P. Gate (From Dabur Tiraha at Dr.
Burman Road) will now be entering from different route (From
Link road to Saur Urja Marg) and will enter from Kaushambi

Depot Gate no.1 {UPSRTC)
(Pls. refer Annexure F)

b. The Roadways buses entering from Mohan Nagar/CISF Road
will follow different Route to avoid traffic and will enter from
Vasundhara flyover underpass towards Saur Urja Marg and
enter Kaushambi Depot Gate no.1 {UPSRTC)

{Pls. refer Annexure G)

11
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COMPREHENSIVE TRAFFAIC MANAGEMENT PLAN, KAUSHAMBI, GHAZIABAD

5.1.3. TO BE CONCERNED BY DELHI

i. Issve: In Kaushambi Area ot EDM Mall, the EDMC Toll and police
booth is blocking the road on left and making Right of way Narrow
and obstructing the traffic movement . Due to which Vehicle passing
takes time and Pollution level also increased.

EDMC toll booth should be removed or replaced to make right of
way left free,

Plan: Joint Inspection team has decided to shift these booths 20

meters further and widen the left lane to make the left turn free.
(EDMC}

(Pls. refer Annexure H)

TOLL BOOTH AND TEMPORARY
DIVIDER AT EDM MALL

2. Issue:There is no road divider at EDM Mall road which leads to
unmanaged Traffic movement.

@ URBAN PACE
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issve: In Kaushambi Area the road leading to Delhi via EDM Mall was

proposed io make one wayBut this found to be unsuitable as there is
no aiternative for the same.

Plan: There is need to construct a divider on EDM mall road so that
proper lane for both side traffic can be managed. (GNN)

(Pls. refer Annexure H)

3. lIssue:EDMC Toll booth, EDMC post and prepaid booth are present at
the entrance to Anand Vihar from Kaushambi. These booths are
narrowing the roads which create botfle neck for the Traffic Flow.
Also the Traffic coming from Seemapuri creates a T-point junction
with fraffic coming from Kaushamibi which ultimately creates a block
in movement and leads to pollution.

These three (Booths and police post) needs o be Shifted 20 Mirs.
towards Delhi and widen the road for ‘leff free movement'

Plan:

a. Covering the drain/nallah and construction of Slip road to
achieve two more lanes and create the left free
movement to ease the Traiffic flow and avoid all kinds of
congesiion.

b. Permissions from forest department wil be obtained to
remove two frees to construct two lanes on SLIP road.

c. Prepaid booth will be shifted near Petrol Pump

Delhi Police post and EDMC post will be shifted on left side
from the right side.

Q

{GNN, EDMC,Delhi Police)

(Pls. refer Ainnexure i)

13
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TOLL BOOTH AND ENCROACHMENTS

4. Issve: : While coming from Anand Vihar to Maharajpur (The only
available Road):

There are Jersey barriers adjacent to Kaushambi Bus Depot of Delhi
Police which has narrowed the way.

On the left lane there are Local vendors, Stalls, Autos, Mini Buses etc
due to which the left lane is always blocked.

PLAN:
a. M is necessary to remove the Jersey Bairiers and make

‘Left-Turn' free.

14
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b. Joint Inspection Team has decided to shift the
encroachments on the side EDMC and GNN accordingly
by the concerned authorities and make the left lane free
and usable.

C. Height Barriers will be extended towards left till Side wall of
Kaushambi Bus depot. (EDMC).

(Pls. refer Annexure J)

EDMC Barricades
and Jersey Barriers

$. issve:The EDMC Bus parking located near petrol pump on the Road
no. 56 is unsuitable for the traffic flow

Plan: As per the decision of Joint Inspection Team,the parking shall

be shifted so that it won't obstruct the movement happening due to
parking of buses.

15
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1. Issue: Kaushambi Metro is the last metro of Ghaziabad o enter
Delhi and the Parking Capacity isn’t enough. As parking is required
by workers of nearby hospitals, commercial areas, commuters of
meto, the parking capacity isn't enough and the vehicles are
parked in the service lane.

There should be proper parking at Kaushambi Metro station to
cater the required parking need for Hospital, working population
and Metro commuiers. Simitar arrangements need to be made at
other metro stations as welt in order to avoid such issues.

Plari: The Multi level Parking will be provided by DMRC at
Kaushambi metro to cater the problem of parking due to
insufficient parking at metro.{DMRC)

2. Issue: People working/visiting commercial complexes, hospitals,
banks etc in the area presently use the service lane for parking
due to inappropriate parking place which blocks the road.

Plan:
a. A Multilevel Car Parking to be developed. (GDA)

b. Kaushambi and Sohibabad commercial and  industrial
establishments to be nofified to park their vehicle in their own
premises and to have their own parking.

4. Plan. To avoid encroachment of road by vehicle on road,
Kaushambi Bus Depot will be developed as Integrated Bus Port on
PPP mode in which underground parking will provide parking space
for two-wheeler and Four wheeler parking facility.

5. PlaniFor CNG buses regulated from Maharajpur, An Alternative
parking is required. (GNN)
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COMPREHENSIVE TRAFFIC MANAGEMENT PLAN, KAUSHAMBI, GHAZIABAD

5.2.2. TO BE CONCERNED BY DELH!

1. Plan:

a. Joint Inspection has decided to vacate the Left side of Foot Over

Bridge on Road no. 56 and shift the DTC bus stop fill the wall of
Kaushambi Bus Depot. (DTC)

b. Although this is green belt, this has 2 High Tension pillars which
needs to be shifted towards left (Electricity Department Delhi).

There is a Public Wrinal of EDMC which is namowing the road. This
also needs to be shifted.

c. These measures will clear up the left side and widen the road

which will be used for getting On/Off from buses and will ease
the traffic flow and lower the pollution flow.

d. The Escalator of Foot over Bridge is located on Footpath. Also,
the pillar of FOB is on footpath. So the escalator and pillar need
to be shifted on left side to widen the road. As FOB has heavy
foottall, there is a need of parallel foot over bridge need to be
constructed so that Traffic can move with ease.

e. There is an public tollet which need to be shifted to clear the
road and widen it. Joint Inspection Team has decided to shift the
Escalator, Pillar, and Public Tollet to make Left Free road and
ease the Traffic movement by widening the road.

(Pis. refer Annexure K)

2. Issue:At present the buses takes lot of time af depot for various
reasons which makes other buses to wait on road no.56 and block
the road. Therefore, there is an urgent need of Digitalization

Plan: Digitalization of Eniry/ Exit of buses is proposed so that the fime
at depot can be fixed and monitored, From this, overstay of buses at
the Depot can be avoided which can further avoid the road
blockage by avoiding the waiting of buses on the road no. 56.

17
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COMPREHENSIVE TRAFFIC MANAGEMENT PLAN, KAUSHAMBI, GHAZIABAD

Entry-Exit Point of
Kaushambi Depot

Foot Note:

1. In Relation to remove encroachment, the action wil be taken by
Ghazicbad  District Administralion, Ghaziabad Nagar Nigam  and
Ghaziabad Development Authority.

2. Work of Traffic Enforcement will be done by Traffic Police, Thana Link road,
Thana Kaushambi and Delhi Traffic Pofice on behalf of Delhi,

18
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COMPREHENSIVE TRAFFIC MANAGEMENT PLAN, KAUSHAMBI, GHAZIABAD

EXISTING
INTERSECTION

PROPOSED
SOLUTION

ANNEXURE -A (TWO U- TURNS ARE DESIGNED FROM THE CENTRE OF WAVE
MALL ROAD- 100 MTRS. TOWARDS LEFT AND 200 MTRS. TOWARDS RIGHT)

19
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COMPREHENSIVE TRAFFIC MANAGEMENT PLAN, KAUSHAMBI, GHAZIABAD

EXISTING
SITUATIO

4 . PROPOSE!
- SOLUTION

R S

ANNEXURE -B (U- TURN IN FRONT OF PACIFIC MALL IS EXTENDED FOR 100
MTRS, TO DIRECT AND MERGE THE TRAFFIC IN PROPER MANNER, T-POINT U-

TURN iS CLOSED)

@ URBAN PACE
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COMPREHENSIVE TRAFFIC MANAGEMENT PLAN, KAUSHAMBI, GHAZIABAD

O AUTO STAND

ANNEXURE-C — (LAND ALLOCATION FOR AUTO STAND AND VENDING ZONE
FOR STREET HAWKERS)
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COMPREHENSIVE TRAFFIC MANAGEMENT PLAN, KAUSHAMBI, GHAZIABAD
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COMPREHENSIVE TRAFHC MANAGEMENT PLAN, KAUSHAMBI, GHAZIABAD

1 = T e s : . [ N “_.ﬂ e —
:,’. KAUSHAMBI BUS STOP [} 5SS e i
d i - BUS DEPOT

EXISTNG PLAN
L

# Gare | BUS DEPOT |4

ANNEXURE-E (GATE NO. 3 IS DESIGNED ON AN ANGLE TO AVOID
CONGESTION])
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COMPREHENSIVE TRAFFHC MANAGEMENT PLAN, KAUSHAMBI, GHAZIABAD

|

—a &

| PROPOSED HEIGHT BARRIER

ANNEXURE-E-1 (GATE NO. 31S DESIGNED ON AN ANGLE TO AVOID
CONGESTION]

24
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COMPREHENSIVE TRAFFIC MANAGEMENT PLAN, KAUSHAMBI, GHAZIABAD

Lo R R " S S N——"
i Bus Route Map -1 51 Ju o=
4 Ll 0. SRR SRR ¢ Eruy |1
oa?QProposuBusane 5 il - SN hanterh Bue Qepst &
T Hew Ous Fowe

{4 O Fvu o Buses

ANNEXURE f - ROUTE 1 FROM LINK ROAD TO SAUR URJA MARG
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COMPREHENSIVE TRAFFIC MANAGEMENT PLAN, KAUSHAMBI, GHAZIABAD

EXISTING BUS ROUTE FROM MOHAN NAGAR TO
KAUSHAMEI BUS DEPOT

PROPOSED BUS ROUTE FROM MOHAN NAGAR
TO KAUSHAMBI BUS DEPOT

ANNEXURE-G (BUS ROUTE FROM MORAN NAGAR TO KAUSHAMBI DEPOT
GATE NO. 1)

26
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COMPREHENSIVE TRAFFIC MANAGEMENT PLAN, KAUSHAMBI, GHAZIABAD

EDM MALL

18

I =
10LL DELM ;
POUCE =

L !
ANNEXURE-H
MARKING THE DIVIDER AT EDM ROAD JUNCTION])
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COMPREHENSIVE TRAFFIC MANAGEMENT PLAN, KAUSHAMBI, GHAZIABAD

KAUSHAMBI

.——'—'_'-'___._

PROPOSE EQ o
SOLUTION

KAUSHAMBI

- ’ -'_-‘-_'_-_-_'_-___._____,_..-—

ANAND VIHAR

ANNEXURE -| (FREE RIGHT OF WAY AFTER SHIFTING TREE TOLL BOOTH OF -
EDMC, PREPAID BOOTH AND POLICE BOOTH)
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COMPREHENSIVE TRAFFRIC MANAGEMENT PLAN, KAUSHAMBI, GHAZIABAD

(X ”‘k

. by 1 T — _
.'. /’l v
ey ;;,,

Em

i |

' | KAUSHAMBI

BUS DEPOT

it EDMC JERSEY .
M BARRIERS e

KAUSHAMBI
BUS DEPOT
_—._r.____-_._____._____..-—
PROPOSED ot
o SOLUTION o

ANNEXURE-J (CLEAR RIGHT OF WAY AFTER REMOVING JERSEY BARRFERS
STREET VENDOR STALLS AD HEIGHT BARRIER TO MAKE LEFT TURN FREE)
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COMPREHENSIVE TRAFFIC MANAGEMENT PLAN, KAUSHAMBI, GHAZIABAD

F”I:Tlhﬁ o .'I_'.n.'sZI'E'.'_._-.'!-_':u.'.:....' .l Akl =
SITUATION iV ~ /4

SatspambrBus Bepoth
. \

Lagata

& o smsey

P emoscnER

& ENER DAL-ERTS

L

J PUBLIC URINAL
.| T PUBLIC .

ANNEXURE-K [CLEAR FOOTPATH MOVEMENT AFTER SHIFTING PUBLIC TOILET,
HT PILLAR, ESCALATOR OF FOB, COLUMN OF FOB AT FOB ON ROAD NO. 56)
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S.NO.

NAME

1 |

Shri Ajit Kumar Singla (Add. CP/T) Delhi,

|
2

| Shri Deepak Yadav (DCP/EAST] Delhi.

- iGNATURE

by

Shri Mahendra Singh Tawar {Municipal Commissioner
Ghaziabad)

3 _
~ | Shri Shailendra Singh ADM City Ghaziobad. 17 S,
N N e
Shii Ramanand Kushwaha {SPT) Ghdziabad.
shri AK. Singh (RM, UPSRTC) Ghaziobad. 2
6_ o e 5B i - — e / {
Shii Narendra Kumar {ARM, UPSRTC} Ghaziabad. ‘4_.‘ '
7 P
Shii V.P. Agrawal {ARM, UPSRTC) Ghaziabad. ( 95{ 82
2 :
Shri Utsav Sharma Regional Officer (UPPCE). w@‘r':/
R | | A
Shii Raghvendra Singh [ARTO, GZB) Ghaziabad. Py ™
10 Y
Shri Raj kishore (ACP/T EAST) Delni. __
Shri Virendra Punj (ACP/ EAST) Delhi. Sk
12 . e - VP B
| ShriShyam Baliyan [Asst. Commissioner) EDMC Delhi. ?
13 =~ . ] _'__:.,..-:_:?-
Shri Rajendra Prasad {CE/EDMC) Delhi. 4
14 - ;i’gg_“________a
Shri Anshul Sharma (JE, UPPCB) Ghaziabad Q
Shri Satish Kumar {SE)° <
16 . -
Shri O. P. Ojha [SE)
__17 ——— - A _J-L =
Shri A. K. Chaudhary (E®. GDA) Ghaziabad kpfg"" \-(
18

| Shri Arun KUmar [SHO, AnandVihar) Delni

Shii Khushal Singh {Ti7VKC) Delhi "~

21

Shri Ran Singh SHO Tink Road, Ghaziabad

22

Shii B.P Gupta, Traffic Inspector, Kaushambi
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o UTTAR PRADESH POLLUTION CONTRL BO

“?’ REGIONAL LABORATORY
UPPCB INS-2. SECTOR-16. VASUNDHARA. GHAZIABAD-201012

AMBIENT AIR MONITORING REPORT

Name of Monitoring Site : Kaushambi, Ghaziabad.

Date of Monitoring :06.10.2021 t0 09.10.2021
Monitoring By : Sri Shubash Chandra, S.A, Sri D.D. Verma, L.A.
S.No | All values are in ng/m’
Location | PMyg PM 2.5 SO, | NO; Weather |
(Standard (Standard | (Standard Condition
Date Value-100 g*?“dard Value-80 | Value-80 |
3 alue- 3 3
m”) /m Hg/m
ng/ | 60pg/n) pg/m) g/m’) |
| | |
1 | Police 06.10.2021 230.59 | 65.301 100 400 | Partially_Cﬂcb___:
| Chowki 07.10.2021 278.32 68.12 | 15.0 470 Clear
08.10.2021 287.44 77.20 12.0 36.0 | Clear
09.10.2021 | 295.12 8924 | 150 440 | ‘Clear
2 | Meenakshi | 06.10.2021 279.07 68.26 | 11.0 32.0 Partially Cloudy
Hospital 07.10.2021 | 37258 70.18 | 15.0 51.0 Clear
08.10.2021 330.26 80.70 15.0 54.0 | Clear
B 09.10.2021 | 328.75 9251 | 18.0 53.0 Clear
3 | Panchmani | 06.10.2021 & 179.19 = 63.10 11.0 | 47.0 [ Partially Cloudy
Aprtment 07.10.2021 17043 | 6528 | 11.0 60.0 | Clear
08.10.2021 161.59 | 78.72 10.0 | 320 Clear
09.10.2021 18225 | 8541 | 09.0 43 () Clear
Remark-
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Ny REGIONAL LABORATORY

UPPCB

INS-2. SECTOR-16. VASUNDHARA. GHAZIABAD-201012
AMBIENT AIR MONITORING REPORT

‘Name of Monitoring Site : Kaushambi, Ghaziabad.

Date of Monitoring :17.09.2021 t021.09.2021
Monitoring By : Sri Shubash Chandra, S.A, Sri D.D. Verma, L.A.
‘ SNo | All values are in g/m’
Location |  PMy, PM25 | SO NO, Weather
(Standard _ (Standard | (Standard Condition
Date Value-100 gt;mdard Value-80 | Value-80
/m* afue- /m? ug/m’
| pg/m") 60ug/m’) pg/m-) g/m”)
1] Police (17.09.2021 | 10024 | 140 | 310 | Partially Cloudy |
Chowki  18.09.2021 | 9543 | 100 | 410 | Partially Cloudy
19.092021 | 9047 | 54353 | 140 | 300 Partially Cloudy
20.092021 | 8935 35.72 ‘ 150 | 350 Partially Cloudy |
| 21092021 | 9195 | 180 | 400 Partially Cloudy |
2 | Meenakshi | 17.09.2021 | 110.96 | 170 | 330 | Partially Cloudy
Hospital | 18.09.2021 | 9835 | - 130 390 | Partially Cloudy
1-19.09.2021 79.11 16.0 36.0 | Partially Cloudy |
1 20.09.2021 | 102.38 5138 120 | 310 Partially Cloudy
| 21.09.2021 | 9502 | 41.38 ‘ 16.0 43.0 . Partially Cloudy
| 3 | Panchmant 17.09.2021 105.30 | 120 | 380 | Partially Cloudy |
Aprtment | 18.09.2021 80.16 | 150 440 | Partially Cloudy
19.09.2021 | 83.04 | 4754 | 110 | 350 | Partially Cloudy |
20.09.2021 103.81 | 3024 | 130 | 400 I= Partially Cloudy |
| | 21092021 | 90.12 150 36.0 Partially Cloudy
Remark-
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UTTAR PRADIESH POLLUTION CONTROL BOARD
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‘{%# REGIONAL LABORATORY

UPPCB  1ns-2 SECTOR-16. VASUNDHARA, GHAZIABAD-201012
AMBIENT NOISE MONITORING REPORT

Name of Monitoring Site : Kaushambi, Ghaziabad.

Date of Monitoring 1 06.10.2021 to 09.10.2021
Monitoring By : Sri Shubash Chandra, $.A, Sti D.D. Verma, L.A.
[SNol - Observed value -
| : |
| Location Date Day Night
|
I
| S 3 | —
1 | Police Chowki ’ 06.10.2021 72.5 68.6.
- 07.102021 72.2 ‘ 65.4
| 08102021 72.8 | 715
. L 0962021 | 72.9
2 | Meenakshi Hospital | 06.10.2021 | 730 k2
| 07.10.2021 _ 7n3 _ 7.0 —
| 08.10.2021 | 74.8 635
= L | 09.10.2021 74.4 u
3 | Panchmani Aprtment | 06.10.2021 | 77.8 63.4
07.10.202] | 68.3 740
08.10.2021 76.7 . 61.4
o 09.10.2021 | 76.1 B
' Standard of Noise?dﬁA) | Day N ight |
1 | Residencial Zone . 55 | 45 ‘
2 | Commercial Zone 65 55
3 | Silent Zone 50 40
4 | Industrial Zone 75 70
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UTTAR PRADESH POLLUTION CONTROL BOARD

Name of Monitoring Site

Date of Monitoring

REGIONAL LABORATORY

INS-2, SECTOR-16. VASUNDHARA. GHAZIABAD-201012

AMBIENT NOISE MONITORING REPORT

: Kaushambi, Ghaziabad.

1 17.09.2023 t021.09.2021

Monitoring By Sri Shubash Chandra, S.A, Sri 12.D. Verma, L.A.
S.No | - T 77 Ovservedvalue
Location .
Date Day Night
} ;
I | Police Chowki 17.09.202] T nod TT686 |
| 18.09.2001 | 10.62 66.7 _
19.09.2021 70.92 68.56
20092021 "73.96 684
N | 21.092021 72.05 i — |
3 Mcenakshi Hospital | 17.09.2021 760 T
18052021 | esa2 X
19.092021 71.45 59.0
20.09.202] 69.76 62.7 _
| 21.09.2021 | 72.01
3 | Panchmani Aprtment | 17.09.2021 | 76.0 505
! 18.09.2021 | 5757 590
L 19.09.2021 69.66 548
_ 20.09.2021 0369 1 612 |
L 21.09.2021 69.48 J
* Standard of Noise(dBA} D;y | Night .
1 | Residencial Zone _ 55 _ 45
2 | Commercial  Zone |65 55
3 | Silent Zone | 50 40
4 | Industrial Zone 75 70 i
?fr/ il i
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